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 श्री  हुकम  चंद  कछवाय  :  पक्के  बेशरम
 x हैं  | @

 श्री  भागवत  झा  आजाद  :  हम  यह  नहीं
 कहते  कि  बे  शरम  हैं,  लेकिन  शरम  अनी  चाहिए
 जरूर  |  क्रेश  साहब  ने  जबाब  दिया  राज्य
 सभा  में  ,  मैंने  पढ़ा  अखबार  में  कि  एक  वाइ-
 वीकली  ट्रेन  चलने  वाली  है  दिल्‍ली  से

 पुनाई  गांव  तक  आसाम  के  ।  दस  दिल  पहले
 इन  से  पूछा  कुछ  तो  बताओ,  नहीं  बाइ,  वीकली
 हफ्ते  में  एक  दिन  की  बताओ,  कछ  तो  मिल
 जाये  ।  लेकिन  कछ  नहीं  :  वहीं  है  रेल
 मंत्रालय,  वहीं  है  रेलवे  बोर्ड,  यह  सफेद  हाथी
 या  काला  हाथी  सफेद  हाथी-मोटी  मोटी  टांग,
 लम्बी  लम्बी  सूंड,  अंकल  नदारद,  बात  ही
 नहीं  मानते  हैं  हम  लोगों  की  ।  सारे  मेम्बरों
 ने  कहा,  आसाम  के  सारे  मेम्बरों  ने  लिख
 कर  दिया  ,  हम  ने  लिख  कर  दिया,  वेस्ट
 बंगाल  के  मेम्बरों  ने लिख  कर  दिया  लेकिन

 वहीं  हैं  मंत्री  और  वहीं  हैं  उन  का  मंत्रालय  ।

 सभापति  महोदय  :  द्रव  आप  अपना
 भाषण  अगले  दिन  जारी  रखियेगा।  शब
 डिस्कशन  झंडा  रूल  93  लिया  जायगा  |

 [ध

 6.59  hrs.

 DISCUSSION  RE:  LOCK-OUT  IN
 INDIAN  AIRLINES

 MR.  CHAIRMAN:  We  will  now
 take  up  the  discussion  under  rule
 193.  Shri  5.  M.  Banerjee  will  raise

 a  discussion  on  the  statement  made  by
 the  Minister  of  Communications  and
 Tourism  and  Civil  Aviation  in  the
 House  on  the  26th  November,  4973
 regarding  lock-out  in  Indian  Airlines.

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Mr.  Chairman,  I  am  sorry  to  raise  this
 discussion  at  a  time  when  thousands
 of  people  could  not  visit  Delhi  on
 the  eve  of  Comrade  Brezhnev's  visit
 because  of  the  sudden  lock-out
 declared  by  the  management  of  the
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 Indian  Airlines.  I  heard  with  rapt
 attention  the  two  statements  issued  by
 the  hon.  Minister,  Shri  Raj  Bahadur,
 one  in  reply  to  the  Calling  Attention
 Notice  two  days  back,  and  another
 one  yesterday.

 7.00  hrs.

 [Suri  N.  K.  P.  Satve  in  the  Chair.)

 According  to  those  statements,  all
 blame  has  been  thrown  on  _  the
 employees  and  their  organisations.
 Now  it  is  said  that  one  of  the  organisa-
 tions  has  decided  to  follow  this  change
 in  the  shifts.

 It  is  stated:

 “According  to  a  A.C.E.U.—that  is,
 Air  Corporation  Employees’  Union—
 spokesman,  the  Union  will  not  take
 any  decision  before  30th  November
 when  an  emergency  meeting  of  the
 A.C.E.U.  central  executive  is
 scheduled  in  Delhi  to  discuss  the
 matter  and  take  a  decision...."

 It  also  says,  the  A.L.A.E.A.  which  is
 another  organisation  of  Engineers  is
 likely  to  take  an  identical  stand.

 Further,  it  is  stated:

 “The  prospects  for  lifting  the
 lock-out  declared  on  Saturday,
 before  30th  November  are,  there-
 fore,  remote  if  the  management  re-
 mains  unchanged  in  its  stand....The
 management  had  stated  that  it
 would  consider  the  question  of  lift-
 ing  the  lock-out  if  the  other  unions
 take  the  same  action  as  the  LA.T.A.
 has  taken.”

 What  is  this  organisation  called
 LA.T.A.?  It  is  a  puppet  organisation
 sponsored  by  the  management.  Even
 they  did  not  agree  to  the  suggestion
 given  by  the  Chairman,  Air  Chief
 Marshal  P.  C.  Lal,  When  they  agreed
 to  try  the  new  shift  basis,  that  ‘did
 not  please  the  Chairman.  He  wanted
 a  bond  from  them.
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 This  is  what  is  stated:

 “Meanwhile,
 of  the  .A.T.A.—this  puppet  orga-
 nisation—had  a  meeting  with  the
 l.A.  Chairman,  Air  Chief  Marshal,
 P,  C,  Lal  on  Monday.  At  the  meet-
 ing  the  Chairman  is  reported  to
 have  reiterated  that  employees
 would  be  let  in  to  work  only  on  a
 personal  bond  which  the  I.A.T.A.
 representatives  refused  to  accept.”

 Sometimes,  even  the  puppets  have  a
 sense  of  dignity  and  honour.  They
 revolted  against  the  most  nefarious
 and  autocratic  suggestion  of  the
 Chairman.

 I  am  surprised  to  see  the  manner  in
 which  the  Minister  is  feeling  helpless
 in  this  matter,  I  am  told,  after  the
 strike  started  or  the  notice  was  given,
 the  Chairman  threatened  to  resign  if
 the  Minister  interfered  into  the  matter.
 We  know  that  he  is  one  of  our  heroes.
 But  the  question  is  as  to  whether  he
 is  dealing  with  the  civilian  employees
 or  Air  employees..  He  was  also  the
 Managing  Director  of  the  same  Cor-
 poration.  My  hon.  friend.  Shri  Raj
 Bahadur  said  that  he  was  also  the
 Chairman  and  the  Managing  Director
 of  the  H.A.L.  I  know,  during  that
 time,  there  were  so  many  strikes  and
 26  union  workers  were  dismissed  in
 Kanpur  from.  service.  Ultimately,
 they  went  to  the  Labour  Tribunal  and
 all  of  them  with  the  exception  of  one
 er  two  workers,  were  reinstated.  It
 was  a  slap  on  the  face  of  the  then
 management  of  the  H.A.L,

 Again,  on  23rd  of  this  month,  Shri-
 mati  Purabi  Mukherjee,  the  Secretary
 of  the  A.LC.C.  was  honest  enough  and
 she  called  a  meeting  of  the  Members
 of  Parliament  and  requested  the
 Chairman  to  address  the  meeting.  Un-
 fortunately,  I  could  not  go  there.
 This  is  what  is  stated:

 “Talking  to  a  group  of  Members
 of  Parliament  representing  all  the
 parties,  Mr.  Lal  said  that  some  of
 the  union  leaders  who  met  him
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 today—that  is,  on  2376  November—
 agreed  to  give  the  new  shift  pattern
 “a  fair  trial”  on  the  guarantee  from
 the  management  that  the  improve-
 ments  in  it  will  be  effected  in  the
 light  of  the  experience  of  its  work-
 ing....”

 Then,  it  says:
 “Mr.  Lal  said,  those  who  met  him

 during  the  day  promised  to  persuade
 others.  At  this  stage,  he  did  not
 want  to  identify  the  union  which
 was  willing  to  cooperate  with  the
 management....”

 He  goes  on  _  saying  further  about
 overtime,  etc.  At  one  stage,  he  said
 that  the  management  is  supreme.

 Further,  it  is  stated:
 “Mr.  Lal  said  that  though  he

 wanted  the  cooperation  of  the  staff,
 he  could  not  compromise  on  the
 fundamental  issue  of  the  manage-
 ment  having  the  ‘right  to  manage
 its  own  affairs.”
 The  fundamental  right  is  there.  I

 do  not  know  whether  this  is  guaran-
 teed  under  the  Constitution.  In  973
 the  Chairman  says  that  the  manage-
 ment’s  right  is  there.  Nobody  dis-
 putes  that.  But  the  employees  have
 no  say  in  the  matter;  when  in  inter-
 national  air  corporations  the
 employees’  representatives  have  been
 taken  on  the  Board,  when  the  scheme
 of  participation  of  labour  in  the
 management  has  been  agreed  to  by
 the  Government,  in  the  age  of
 democracy-—-if  there  is  any  democracy
 today—the  consent  of  the  employees
 has  not  been  taken.

 During  the  course  of  a  call-atten-
 tion,  Shri  Samar  Guha  had  raised
 certain  jssues,  and  Mr.  Raj  Bahadur
 quoted  three  agreements,  agreements
 between  the  Union  and  the  manage-
 ment—on  2-6-1971,  10-1-1972,  and
 15-2-1972.  This  was:

 “that  the  Corporation  may  revise
 from  time  to  time  the  shift  arrange-
 ments  on  different  basis  both  in
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 (Shri  S.  M.  Banerjee}
 regard  to  composition  of  the  shift
 as  well  as  the  shift  timings  so  as  to
 meet  the  variations  in  the  work-
 load.”

 And  it  has  been  agreed  by  the  Chair-
 man  himself,  both  in  the  press  and  in
 public,  that  the  intention  is  not  to
 curtail  overtime  only—that  is  a  very
 minor  issue—but  to  increase  the
 workload,  That  is  exactly  what  the
 Union  has  said.  On  the  23rd,  the
 president  of  the  Air  Corporation
 Employees’  Union,  Shri  8.  K.  Roy
 Chowdhury,  issued  a  statement:

 “Provocation  from  IAC  manage-
 ment.”

 “For  the  eleventh  day,  the  air
 transport  remain  disrupted,  thanks
 to  the  autocratic,  disruptive  and
 provocative  attitude  of  the  manage-
 ment.  All  our  suggestions  to
 break  the  deadlock  have  been
 stubbornly  opposed  by  the  manage-
 ment  and  they  are  insisting  that
 the  illegal  and  unjustified  shift
 system  introduced  by  them  should
 be  implemented  before  any  discus-
 sion  takes  place.  Some  employees
 who  were  working  have  been
 shunted  out  by  the  management.  We
 have  been  apprehensive  that,  even
 if  the  new  shift  system  is  accepted,
 the  management  will  be  further
 adamant  to  make  any  changes
 whatsoever....””

 This  was  the  suspicion  jn  their  mind.
 They  would  have  agreed  to  give  this
 new  formula  a  fair  trial,  but  they  were
 afraid  that,  once  they  acceptec  this....

 MR.  CHAIRMAN:  Piease  try  to
 conclude.  This  is  an  important  issue.
 Quite  a  few  members  are  wanting  to
 participate  in  this.

 SHRI  S.  M.  BANERJEE:  That  is
 why,  Sir,  the  Speaker  has  fixed  this
 at  5.00  p.m.  instead  of  at  3.00  p.m.

 MR.  CHAIRMAN:  We  have  an
 hour’s  time  far  discussing  this!  The
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 number  Of  members  wanting  to  parti- cipate  in  it,  as  it  is,  is  more  than  six or  seven.  The  Minister  will  take I5  minutes.

 SHRI  5.  M.  BANERJEE:
 have  at  least  two  hours.

 Let  us

 MR.  CHAIRMAN:  It  is  not  in  my hands  to  extend  the  time.

 SHRI  S.  M.  BANERJEE:
 House  can  extend  it.

 The

 ot  हुकम  चन्द  कछवाय  (मुरैना  )
 सभापति  जी.  कल  कहा  गया  था  फि  इस
 के  लिए  दो  घण्टे  रखिये,  इतने  थोड़े
 समय  से  कुछ  नहों  होगा  ।

 सभापति  महोदय  :  ड्राप  इस  बात  को
 जानते  हैं  कि  कितना  समय  दिया  जाये,
 यह  मेरे  ग्रन्थकार  के  बाहर  की  बात  है  t
 जो  समय  इस  के  लिए  रखा  गया  है,  उसी  समय
 के  अन्दर  इस  को  खत्म  करना  है | 15
 मिनट  मिनिस्टर  साहब  लेंगे  और  45
 मिनट  में  सब  मेम्बरों  को  बोलना  है  ।

 शौ  हुकम  चन्द  कछवाय :.  आप  को
 ध्यान  होगा,  जब  5  बजे  के  लिए  परिवर्तन
 हुआ  था  तो  इसे  उद्देश्य  से  हुआ  था  कि
 5  बजे  रखने  से  अधिक  समय  ले  सकते

 हैं  ।
 DR.  RANEN  SEN  (Barasat):  This

 is  an  important  issue.  So,  the  time
 may  be  extended.

 MR.  CHAIRMAN:  I  will  request
 all  the  members  to  be  very  brief.

 SHRI  S.  M.  BANERJEE:  As  I  was
 explaining,  there  was  a  lurking  fear
 in  their  mind  that,  once  they  agreed
 to  the  formula,  any  change  would  not
 be  acceptable  to  the  management  and
 they  would  stick  to  the  same  thing. That  is  why  they  requested  to  have
 another  round  of  negotiations.

 When  the  MPs  were  informed  on
 the  23rd  evening  by  the  Chairman  of
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 the  efforts  he  was  making  to  resolve
 the  deadlock,  no  MP  was  informed  by
 tbe  Chairman  that  there  was  going  to
 be  a  lock-out  I  take  it  a  question  of
 privilege  to  all  sections  of  MPs.  Why
 did  you  come  and  address?  We  never
 wanted  you  to  address.  That  in  why  I
 refused  to  come  even  to  the  meeting.
 When  he  told  the  MPs  that  he  was
 apprising  them  of  the  situation,  every
 thing  was  decided  for  a  lock-out.....

 SHRI  9.  0.  DESAI  (Kaira):  Mr.
 Banerjee  might  have  read  in  the
 newspapers  that  negotiations  were
 foing  on  till  three  in  the  morning?

 SHRI  5.  M.  BANERJEE:  [  am
 talking  of  Friday,  the  23rd,  Every-
 thing  was  decided  to  have  a  lock-out.

 SHRI  0.  D.  DESAI:  I.  am_  talking
 of  that.  Till  early  morning  the  nego-
 tiations  were  going  on.

 SHRI  S.  M.  BANERJEE:  The  lock-
 out  was  declared  on  Friday  night.

 MR,  CHAIRMAN:  In  the  darkness
 of  the  night.

 SHRI  85.  M.  BANERJEE:  It  was
 known  that  the  MPs  were  not  to  be
 told  that  there  was  going  to  be  a  lock-
 out.  They  were  informed  that  efforts
 ‘were  being  made  to  have  a  settlement.
 a  still  holq  that  they  will  not  be  able
 to  run  the  Indian  Airlines  Corpora-
 tion  with  the  help  of  the  puppet
 union.  Unless  both  the  unions  are.
 taken  into  confidence,  unless  the
 employees  are  taken  into  confidence
 in  having  this  change,  no  amount  of
 Persuasion,  whether  lock-out  or  DIR
 or  anything  else,  can  help.

 Sir,  the  lock-out  was  well-timed.
 this  was  done  exactly  on  the  26th
 when  Comrade  Brezhnev  was  coming 80  that  all  those  people  wha  wanted
 to  come  here  and  receive  him  could
 not  come.  I  charge  the  management Of  the  Indian  Airlines.  of  subotaging the  whole  thing..  It.  was.  nothing  tess
 than  that,
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 Moreover,  what  is  the  uews  to-lay?
 Private  companies  are  coming  to  the
 rescue  of  the  IAC.  Private  companies
 coming  to  the  rescue  of  IAC?  Very
 good.  Tatas  will  come  to  your  rescue.
 ‘With  the  help  of  the  private  airlines,
 the  Indian  Airlines  managemert  will
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 start  a  skeleton  service  between
 Calcutta  and  Delhi'.....

 PROF.  MADHU  DANDAVATE
 (Rajapur):  My  humble  request  to
 the  hon.  Member  is  that  when
 Comrade  Brezhnev  who  is  actually
 a  guest  and  a  dignitary  of  our  country,
 has  come  over  here,  I  think  we  should
 not  involve  Comrade  Brezhnev  in  the
 controversy  here,  Independent  of
 Comrade  Brezhnev,  we  should  carry
 on.

 MR,  CHAIRMAN:  I
 to  tinker  with  the  hon.  Member's
 Tight  to  express  his  views.  But
 Comrade  Brezhnev  is  a  respected  and
 a  dear  guest  of  the  country  and  so  far
 as  Comrade  Brezhnev  is  concerned,  if
 he  is  left  out  of  the  controversy,  it  will
 add  to  the  citnity  cf  the  debate.  It
 could  never  be  the  intention  of  anyone
 concerned  to  sabotage  or  scuttle  any-
 thing  which  would  be  conducive  te
 according  a  mcre  welcome  reception
 to  Comrade  Brezhnev.  Keeping  this
 in  mind,  the  hon.  Member  may
 proceed.

 do  not  want

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  When  the  Prime  Mini-
 ster  herself  sayg  that  the  timing  of
 the  no-confidence  motion  was  =  suspi-
 cious  (on  account  of  the  arrival  of
 Comrade  Brezhnev),  then  why  do  they
 blame  poor  Mr.  Banerjee?  They  are
 in  line  with  each  other.

 SHRI  VASANT  SATHE  (Akola):  I
 am  making  an  appeal  to  Mr.  Banerjee.
 Gracious  always  as  he  is,  probably  in
 what  he  is  saying,  he  might  have  a
 feeling  of  anger  in  that  to  make  that
 allegation.  Bet;  considering  its  im-
 Pact,  if  he  could  withdraw  that
 remark,  I  think  {t  would  be  more
 gracious,
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 DR,  RANEN  SEN:  There  is  no
 question  of  any  withdrawal.  He  has
 expressed  his  opinion.  You  may
 differ,

 SHRI  8,  M.  BANERJEE:  Unfor-
 tunately,  I  am  here,  I  cannot  go  to  the
 Red  Fort  reception,  Yesterday  also,

 I  could  not  go  to  Palam  because  of  the
 Indian  Airlines  trouble.  To  me  this
 is  more  important  than  the  visit  of
 Comrade  Brezhnev.

 The  lock-out  has  been  declared  If
 there  is  strike  in  the  Railways,  do
 they  declare  a  lock-out?  The  Minister
 tries  to  discuss  the  matter  for  hours
 together  and  for  days  together  to
 resolve  the  difference.  Why  should
 there  be  lock-out  in  Indian  Airlines?
 Tf  there  is  difference  in  the  Cabinet.
 do  they  declare  a  lock-out?  Therefore
 T  fail  to  understand  all  this.  It  has
 been  said  that  the  employees  do  not
 want  a  settlement.  It  is  not  the  case.
 I  met  them  this  morning.  They  are
 waiting  to  have  a  settlement.  There
 is  no  question  of  dictating  terms  to
 them.  It  is  a  two-way  traffic.  The
 hon.  Minister  should  cast  off  his  help-
 lessness,  He  is  above  the  manage-
 ment,  He  is  above  the  Chairman  and
 the  Managing  Directors  and  they  are
 subservient  to  electeq  representatives.
 Let  them  realise  this.  He  should
 make  another  effort  to  have  a  settle
 ment.  Let  him  try  to  do  this.
 Employees  do  not  clamour  for  over-
 time.  They  have  made  it  clear  several
 times  before  also.  They  are  not  for
 overtime,  This  is  about  how  §  shifts
 should  be  done.  There  was  no  agree-
 ment  in  1970.  There  was  an  gree-
 ment  of  972  and  you  are  implement-
 ing  now.  that  is,  in  November  1973.
 Why  was  this  not  done  before?  These
 are  my  submissions.

 Regarding  private  airlines,  let  them
 help,  I  welocme  their  help.  But  what
 about  your  attitude  to  the  employees?
 Will  you  give  them  a  patient  hearing
 or  not?  There  was  the  television
 speech  of  the  Chairman,  there
 was  nO  question  of  overtime  etc.  That
 is’  the  main  issue.  Who  runs  the
 management?  Ig  it  the  employees  or
 the  management?
 taking  nobody  can  be  termed  to  be
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 under  the  management,  because,
 everybody  is  an  employee  of  the  parti- cular  public  undertaking  concerned.
 In  a  piano  you  have  to  press  the
 black  ang  white  keys  to  produce  a
 harmonious  sound.  Like  that  here
 also  both  should  work  together.

 Therefore  what  I  submit  is  that  they
 should  convene  a  conference  of  all  the
 unions  including  the  puppet  unions.
 Let  us  not  implement  the  formula  for
 another  fortnight  and  in  the  imean-
 while  let  us  go  into  the  matter.  He
 should  not  say:  Let  them  accept  the
 formula,  otherwise  I  will  declare  a
 lock-out,  That  is  the  attitude  of  those
 who  do  not  believe  in  democracy,  in
 democratic  functioning.  So,  let  him
 not  have  that  attitude.  We  should  not
 give  room  to  any  quarters  to  exploit
 the  situation  ang  discredit  the  work-
 ing  of  the  Indian  Airlines,

 I  request  the  Minister  to  realise  the
 gravity  of  the  situation.  I  can  speak
 on  behalf  of  the  employees  union  that
 they  are  trying  to  negotiate  for  a
 settlement.  But,  Sir.  you  should  not  try
 to  bully  them,  brow-beat  them;  they
 have  their  own  prestige  and  their  own
 dignity.  They  may  not  be  chairmen,
 but  after  all,  they  are  ordinary  em-
 Ployees  who  work  for  the  welfara  of
 the  country,  for  the  progress  of  the
 country  and  they  should  be  _  treated
 alike  as  the  Chairman.  If  there  is
 to  be  an  agreement,  let  it  be  an  agree-
 ment  for  five  years,  let  it  be  for
 peace  for  five  years,  and  let  this  mat-
 ter  be  settled  finally  and  satisfactorily
 once  for  all.

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Mr.  Banerjee
 seems  to  have  taken  upon  himself  the
 task  of  defending  the  employees  and
 he  has  said  that  those  who  are  on  this
 side  are  not  symPathetic  to  the  em-
 Ployees,  This  is  not  so.  I  refute  this
 insinuation.  I  would  like  to  tell  him
 that  we  are  as  much  concerned  with
 the  welfare  of  the  employees  as  Mr.
 Banerjee  concerned.  But  we  are  also
 concerned  with  the  convenience  of
 the  general  public  who  travel  by  the
 various  aircrafts  of  the  Indian  Air-
 lines.
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 Sir,  there  must  be  some  kind  of
 understanding  of  both  sides  of  the
 picture.  He  has  tried  to  paint  one
 side  only,  and  what  is  most  unfortu-
 nate,  he  bag  tried  to  involve  one  of
 our  most  honoured  guests  in  this  con-
 troversy.

 MR.  CHAIRMAN:  You  forget  about
 it,

 PROF,  NARAIN  CHAND  PARA-
 SHAR;  May  I  ask  him:  were  the
 employees  not  thinking  of  this?  Why
 did  they  start  all  these  various  kinds
 of  tactics?  Is  it  to  paralyse  the  work-
 ing  of  the  Airlines?  Sometimes  there
 is  a  wild  cat  strike;  sometimes  there
 is  work-to-rule  formula  and  sometimes
 there  is  absenteeism  without  leave,
 and  sometimes  they  resort  to  this,  that
 or  the  other  tactics.  All  this  has  re-
 sulted  in  a  steady  deterioration  in  the
 flights,  in  the  timings  and  in  the  regu-
 lar  schedules  of  the  Indian  Airlines.

 Now,  may  I  invite  the  attention  of
 the  hon.  Member,  Shri  Banerjee  to  a
 report  of  the  Committee  on  Public
 Undertakings,  which  is  a  responsible
 Committee  of  this  very  House,  to
 what  has  happeneg  to  the  services  of
 the  Indian  Airlines  in  the  past  few
 years?

 I  read  from  the  28th  Report  (1972-
 73)  of  the  Committee  on  Public  Un-
 dertakings  presenteq  to  this  House.
 They  find  a  deterioration  year  after
 year  in  the  percentage  of  the  number
 of  servites.  They  say:

 “The  number  of  services  delayed
 to  total  number  of  flights  had  in-
 creased  from  7.8  in  1967-68  to
 35.6  in  1971-72."

 But  what  about  the  inconveniences  to
 Passengers  who  are  delayed  at  the
 aerglromes  sometimes  for  more  than
 seven  hours?  Has  he  forgotten  the
 inconvenience  caused  to  the  people
 when  it  is  suddenly  announced,  when
 sOmebody  comes  to  the  airport.  that
 the  flight  will  not  take  place?  Does
 Shri  Banerjee  forget  that  there  is  a
 Weeping  wife  waiting  for  somebody?
 Does  he  forget  that  there  is  somebody
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 who  is  ailing  at  the  other  end  for
 reaching  home  immediately  the  per-
 son  has  to  go  by  air?  People  do  not
 travel  by  the  Indian  Airlines  for  tbe
 fun  of  it.  It  is  not  for  the  payment
 of  extra  money  that  they  have  paid
 they  want  to  travel  by  the  Indian
 Airlines.  That  is  because  they  want
 to  reach  sooner.  They  cannot  afford
 to  travel  by  the  train  because  it  takes
 a  much  longer  time  and  if  this  delay
 remains  and  if  it  is  continued  and  if
 there  is  a  steep  increase  from  7.8  per
 cent  to  35.6  per  cent,  there  is  no
 end  to  it.

 Then  there  is  a  question  of  over-
 time  allowance.  There  is  a  remark
 made  in  Mr,  Banerjee’s  speech  that
 there  is  no  question  of  overtime  allow-
 there  is  no  question  of  overtime  allow-
 ployees  at  any  time  have  come  for-
 ward  with  a  demang  that  their  over-
 time  allowance  should  be  reduced?  I
 have  certain  facts  and  figures  to
 quote.  I  shall  quote  from  the  report
 of  the  Committee  on  Public  Undertak-
 ings.  That  is-

 “The  Committe  finds  that  the
 amount  of  overtime  paid  to  the  staff
 of  the  Airlines  was  as  high  ag  298.97
 Jakhs  in  97l-72  constituting  8.7
 per  cent  of  the  total  salaries  and
 wages  in  a  year.”

 “The  Committee  regret  to  note..
 (Unterruptions).

 SHRI  8.  M.  BANERJEE:
 from  are  you  quoting?

 Where-

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  Please  listen  to  me.  I  am
 quoting  from  the  Report.  I  won't
 allow  you  to  interrupt  me.  Did  I  in-
 terrupt  you  when  you  spoke?  Let
 me  quote  the  salaries  and  overtime
 allowance  paid  per  year.  The  Com-
 mittee,  in  their  report  observed  as
 follows  :—

 “The  Committee  regret  to  nute.”
 This  is  what  they  have  observed.  Do
 you  respect  this  House  or  do  you  re-

 fuse  to  listen  to  the  proceedings  of
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 the  Committee  which  are  being  re-
 ferred  to  the  House?  Just  listen
 to  it.  This  is  what  the  Committee
 says:

 “The  Committee  regrets  to  note
 that  although,  in  their  Twenty-third
 Report,  in  March,  ‘1966,  paragraph
 250,  they  recommended  that  over-
 time  payments  will  be  reduced  subs-
 tantially,  overtime  payment  show-
 ed  a  rising  trend—an  increase  of
 70  per  cent  within  a  period  of  five
 years  and  the  amount  of  overtime
 paid  had  gone  up  from  .43  lakhs
 in  1966-67  to  Rs.  29.89  lakhs  in
 1971-72.”

 May  I  invite  Mr.  Banerjee’s  attention
 to  this  fact?  Compare  what  is  the
 workload  of  the  employees—pPilots  etc.
 working  in  the  Indian  Airlines  to  the
 workload  of  ihe  people—pilots  etc.
 of  that  ver,  category  working  in
 domestic  a!...nes  in  foreign  countries,
 in  West  L..opean  countries.  There  it
 is  65  hows,  whereas  it  is  52  hours
 here.  Still,  there  is  the  same  sort  of
 demand  going  on  that  it  be  reduced.
 When  the  new  shift  pattern  is  intro-
 duced  is  it  to  increase  the  workload?
 J  refute  this  charge.  This  is  not  the
 intention  of  the  management  to  do
 that;  nor  is  it  the  intention  of  the
 Goverament—the  ministryp-to  in-
 crease  the  workload.  There  is  always  a
 tendency  to  adjust  if  in  such  a  way
 that  the  minimum  inconvenience  is
 caused.  Whether  it  is  in  the  Indian
 Airlines  or  Gorvernment  or  whether  it
 is  in  railways  or  Airlines,  they  cannot
 stop  the  flights  during  the  nights.  If
 the  flights  are  during  the  day,  then
 the  servicing  has  got  to  be  done  in
 nights.  And  the  employees  have  to
 be  present  on  duty  for  that  purpose.
 With  all  these  amenities,  two.  days’
 leave  of  absence  without  any  kind  of
 notice  is  also  allowed.  Still  we  find
 that  all  these  tactics  are  being  resort-
 ed  to.

 May  I  also  ask  Shri  Banerjee  whe-
 ther  it  is  in  his  opinion  a  fact  '  that
 the  employees  of  the  Indian  Airlines
 are  not  paid  heavily  as  compared  to
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 the  similar  category  of  persons  work-
 ing.in  the  Indian  Air  Force?  ‘Those
 are  the  people  who  are  ready  to  sacri-
 tice  their  lives  for  the  sake  of-the
 country,  our  Motherland,  at..any  time,
 at  any  snowy  peak  or  anywhere  else
 in  the  world  and  they  are  also  our
 own  employees.  But  here  these  peo-
 Ple  are  getting  these  fat  salaries  and
 they  are  saying....

 SHRI  S.  M.  BANERJEE:  The  MPs.
 get  more  than  the  MLAs,  So,  what?

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  If  you  refer  to  the  facts  and
 figures,  you  will  find  that  a  person
 who  is  working  in  the  IAF  hardly
 gets  the  amount  that  a  person  working
 in  the  Indian  Airlines  get.  <A  per-
 son  who  is  a  Wing  Commander  in  the
 IAF  gets  Rs.  1,600  whereas  a  pérson

 who  is  a  jet  commander  in  Indian
 Airlines,  gets  Rs.  7,000.  This  is  just
 one  instance  that  I  am  giving.  There
 are  various  othcr  categories  where  also
 a  similar  comparison  can  be  made.
 Similarly,  you  can  compare  the  work-
 load  on  the  Indian  Airlines  employees
 with  the  workload  on  the  service  per-
 sonnel  on  the  domestic  flights  in  fore-
 ign  countries,  and  you  can  comparc
 their  salarics  and  allowances  and
 overtime  allowance  and  so  on,  and  you
 can  compare  anything  and  you  will
 find  that  the  Indian  Airlines  employees
 are  better  off  as  compared  to  the
 that  others.

 But  there  is  a  very  important  issuc
 that  4  want  lo  raise  before  the  House.
 Does  the  House  not  have  a  right  to
 control  the  entire  flight  services  of
 the  country?  Does  the  House  not  hav,
 a  right  to  look  to  the  convenience  of
 the  public  whom  we  represent  here,
 the  convenience  of  the  sick,  the  ailing,
 the  wounded  and  dead?  One  may
 try  to  defend  the  case  of  the,  Indian
 Airlines  employees  here,  and  .  yet
 should  Parliament  not  have  a  voice
 or  say  in  controlling  the  salary  struc-
 ture  of  the  Indian  Airlines  employees?
 I  submit  that  it  shoulqd  have.  It
 should  have  every  right  to  do  so.

 I  would  request  Shri  Banerjee’  to
 bear  one  thing  in  mind  while  he  is
 defending  the  rights  of  the  employees,
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 T  also  am  one  with  him  in  saying  that
 if  any  kind  of  increase  is  justified,  it
 should  be  given  to  the  employees.
 But  at  the  same  time,  the  convenience
 of  the  person  who  is  flying  in  the
 aeroplane  has  also  to  be  looked  to,
 and  he  has  also  a  right  to  be  attend-
 ed  to.  His  interests  have  also  to  be
 watched,  und  his  interests  may  be  that
 somebody  is  dead  at  the  other  end.
 lf  the  employees  are  going  on  a  wild-
 vat  strike  or  they  are  going  to  work
 to  rule,  what  about  the  weeping  eye
 that  is  full  of  tears  at  the  other  end?
 Has  my  hon.  friend  ever  cared  for
 this?  I  suggest  that  we  must  pay
 heed  and  the  country  must  pay  heed
 Jo  the  continued  deterioration  in  the
 service  of  the  Indian  Airlines  which
 has  caused  deep  frustration  in  this
 country.  But  for  the  Indian  railways
 which  are  there  today,  this  country
 would  have  been  paralysed  in  com-
 munications.  Mr.  Brezhnev's  visit  is
 a  welcome  sign,  but  were  the  em-
 ployees  waiting  for  this  time?  Is  this
 the  time  when  one  should  continue  to
 support  the  unjustified  attitude,  I
 would  not  say,  unjustified  demand  of
 these  employees?

 My  hon.  friend  had  referred  to  the
 presence  of  Mr.  Lal  and  his  address
 to  the  Members  of  Parliament.  Do
 the  employees  not  come  to  us?  If  the
 pilots  come  to  us,  we  listen  to  them
 also.  Is  not  Mr.  Lal  a  loyal  citizen
 of  this  country?  Has  he  no  right  to
 explain  his  atlitude  to  the  MPs?  How
 can  my  hon.  friend,  therefore,  raise
 any  question  of  privilege  against  his
 coming  and  talking  to  us?  He  never
 raises  that  question  when  the  pilots
 come  and  talk  to  us.

 THE  MINISTER  OF  COMMUNI-
 CATIONS  AND  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  He  was  invited  ६०
 come,

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  As  the  hon.  Minister  has
 Pointed  out,  he  was  invited  to  come
 and  talk.  I  was  present  on  that  occa-
 sion,  but  my  hon,  friend  was  not.  I
 submit,  Sir,  that  he  has  every  right
 to  come  and  address  the  MPs.

 SHRI  8.  M.  BANERJEE:  But  why
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 did  he  not  say  that  he  was  going  to
 declare  a  lock-out?

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  Mr.  Lal  in  the  course  of  his
 speech  explained  the  various  proce-
 dures  and  the  various  steps  taken  by
 the  Management  and  others  in  the
 Indian  Airlines  to  meet  the  situation,
 and  every  Member  of  Parliament  to
 whichever  party  he  belonged  was  free
 to  asx  any  question.  I  was  present  on
 that  occasion,  and  I  am  witness  to  the
 fact  that  he  did  not  say  anything  that
 was  not  sympathetic  to  the  cause  of
 the  employees.  He  only  said  that  the
 patience  of  the  Indian  Airlines  was
 being  tried  and  the  country  vould
 not  like  to  be  tried  any  further  and
 nothing  more.

 Now,  may  I  appeal  in  my  humble
 way  to  Mr.  Banerjee?  He  is  a  great
 trade  unionist.  He  champions  the
 cause  of  trade  unionism.  I  would
 suggest  that  he  should  appeal  to  the
 employees  that  there  are  millions  of
 people  who  are  looking  forward  to  a
 satisfactory  improvement  in  the  ser-
 vice  of  the  Indian  Airlines,  for  which
 he  must  also  work  hard  and  we  must
 also  work  hard.  After  all,  it  is-‘the
 public  money  that  we  are  spending
 and  the  money  that  we  have  spent  on
 an  aircraft  may  be  the  money  that  we
 Kave  taken  from  a  wage-earnmer,  a
 person  who  perhaps  has  no  roof  to
 sleep  under.  Naturally,  we  must  look
 to  this  aspect  also  and  not  say  things
 which  aré  palatable  to  one  small  sec-
 tion  of  the  concerned  parties  and  not
 to  the  other.

 Let  us  remember  the  fact  that  there
 are  people  in  the  Armed  Forces,  peo-
 ple  in  the  Border  Security  Force  and
 people  in  other  departments  who  are
 also  doing  their  duty.

 As  for  the  right  to  strike,  nobody
 has  denied  that  in  the  House.  But  is
 it  not  our  right  to  see,  and  is  it  not
 proper  for  us  to  see,  is  it  not  also
 our  mora!  duty  to  see  that  satisfactory
 service  is  rendered  to  the  public  or
 the  people  of  India?  Unless  the  Mem-
 bers  of  Parliament  and  unless  the
 Jeaders  of  public  opinion  rise  to  the
 occasion  and  see  to  this,  nothing  would
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 Solved  satisfactorily.

 I  would  request  all  sections  of  the
 House  to  see  that  the  inconveniences
 caused  to  the  people  are  also  brought
 before  the  public  in  a  very  fair  manner
 and  improvement  in  the  operation  of
 the  IA  is  brought  about  to  the  satis-
 faction  of  the  public.

 The  new  shift  pattern  deserves  a
 trial  If  the  trade  unions,  the  eight
 unions  of  the  employees,  are  sincere,
 let  them  come  forward  with  an  open
 heart  and  an  open  mind  and  give  a
 fair  trial  to  the  new  _  shift  pattern.
 As  the  Chatrman,  Mr.  Lal,  has  said,
 if  it  does  not  work,  they  are  ready
 to  scrap  it.  Why  not  give  if  a  trial?
 How  can  you  experiment  without  a
 trial?  It  must  be  experimented  with.
 There  should  be  some  chance  for  trial.
 If  there  is  scope  for  improvement,
 they  would  be  ready  to  modify  it.
 After  all,  we  are  all  here.  We  would
 request  Mr.  Lal,  the  management,  the
 hon.  Mimister  and  Government  to
 give  the  employees  also  a  chance.
 But  let  the  employees  come  forward
 and  accept  it.  Then  there  can  be  ad-
 justment  and  settlement.

 MR.  CHAIRMAN:  There  is  a_  for-
 midably  large  list  of  members  in
 front  of  me.  The  issue  is  extremely
 important.  But  much  against  my
 wish,  I  will  have  to  be  strict  with
 members.  I  am  afraid  I  will  not  be
 able  to  allow  more  than  five  minutes
 to  each  member.

 Shr!  Moharnmad  Ismail.

 श्री  मो  हस्ती  इस्माइल  (  बैरकपुर  ):
 यह  हमारे  साथ  बहुत  व्इसाफी  होगी  ।

 सभापति  महोदय  :  बोलने  वालों  की
 संख्या  बहुत  अधिक  है  |

 श्री  मोहम्मद  इस्माइल  :  मुझे  से  पहले
 जो  स्वीकार  बोले  हैं  जोर  उन्होंने  जो  ब्रेझनेव

 साहब  का  नाम  इस  में  घसीटा  उनको  मैं
 समझता  हैं  कि उठाना  गलत  था  |
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 लेकिन  जहां  इक  जनता  का  सवाल  है,
 पब्लिक  की  तकलीफ  का  सवाल  है  उसमें
 हम  एक  राय  हैं।  जहां  तक  एम्प्लायीज
 का  सवाल  है,  मैं  दो.  तीन  बातें  कहना
 चाहता  हू  ।  मैं ग्राशा  करता  हल्की  शाप
 इन  पर  ध्यान  देंगे  ।

 दस  नवम्बर  को  उन्होंने  नोटिस  दिया  था
 अर  उन  को  मेन  डिमांड  यह  थी  कि  स्टेटस
 को  मेंटेन  किया  जाए,  बातचीत  की  जाए  और
 कोई  फैसला  किया  जाए।  लेकिन  उन  को
 कोई  हियरिंग  नहीं  दी  गई  ।  मैनेजमेंट  और
 चेयरमेन  एंडोमेंट  रहे  ।  मैं  समझता  हू  कि
 जो  हालात  पैदा  हुए  हैं  और  परिसर  को  जो
 इनकनवीनियेंस  हो  रही  है  उस  की  सारी
 जिम्मेदारी  जो  है  वह  चेयरमन  पर  है  ग्रोवर
 मिनिस्टर  पर  है  ।

 ग्रोवर  टाइम  का  सवाल  उठाया  जाता
 है  -  लाल  साहब  अगस्त  महीने  में  चेयरमैन  बनें
 कर  श्र  !।  उत  के  दिमाग  में  यह  घुसा  कि
 करोड़ों  रुपया  ग्रोवर  टाइम  का  जो  लोगों  को
 दिया  जाता  है  ,  इस  को  बन्द  करना  चाहिये  1
 जहां  तक  एम्प्लायर  का  ताल्लुक  है  वें

 हमेशा  से  ही  यह  कहते  रहे  हैं  कि  ग्रोवर  टाइम
 बन्द  कर  दियों  जाए  और  हम  जो  ग्रेड-
 स्टॉफ्ड  हैं,  उस  कमी  को  पूरा  किया  जाए  1
 मैं  एक  मिसाल  देना  चाहता  हु  ।  शाप  दिल्‍ली  के

 ही  कर्मशील  स्टाफ को  लें  ।  प  लम  मेंजो
 स्टाफ  काम  करत  है  उस  को  लें  ।मानी
 शिफ्ट  में  वहां  46  झ्रादमी  काम  करने  के  लिए
 होने  चाहियें।  28  ब्र।फ्टरनन  में  होने  चाहिए
 32  ईवनिंग  में  होने  चाहियें  और  ः  नाइट
 में  होने  चाहिये  ।  अब  आप  देखें  कि
 मानी  में  कितने  दमी  काम  करते  हैं
 जहां  46  की  स्टैंड  है  वहां  एक्चुअली  26
 ग्रामीण  ही  मीनिंग  में  काम  करते  हैं  1
 इसका  नतीजा  यह  हया  कि  उन  पह
 ज्यादा  काम  पड़ा,  वर्क  श्रोवरलोड  हमरा  कौर
 इसका  नतीजा  यह  निकला  कि  उनको  ओवर
 टाइम  दे  कर  काम  करवाना  पड़ा।  यहां  वह
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 ही  नहीं  है  ।  थझ्राउट  यह  पैटन  है
 कम  स्टाफ,  अंडर-स्टाप  कौर  स्टाफ  से
 ज्यादा  काम  लेना  ।  प्लेन  आए  तो  उन  को
 काम  तो  करना  ही  होगा  और  अगर
 करना  होगा  तो  अगर  वे  अंडरस्टाफड  हैं
 तो  उन  को  ओवर  टाइम  भी  देना  होगा  ।
 ज्ञयरमैन  के  सामने,  कारपोरेशन  के  सामने  यह
 सवाल  नहीं  आया  कि  इसको  कंसिडर  किया
 जाए  कि  जो  स्टाफ  कम  है  वह  पूरा
 किया  जाय  ।  बार  बार  एम्प्लायीज़  ने
 इस  सवाल  को  उठाया  कि  स्टाफ  की  पूरा  करो,
 रोवर  टाइम  का  सवाल  हल  हो  जाएगा  |
 लेकिन  इस  की  तरफ  अधिकारियों  ने  कभी
 ध्यान  नहीं  दिया  |  और  इस  कमी  को

 पूरा  नहीं  किया  गया  ।  लाल  साहब
 मिलिटरी  के  आदमी  हैं,  वहां  से  पाए  हैं।  वह
 समझते  हैं  कि  जैसे  मिलिटरी  में  काम  होता
 है  बसे  यहां  भी  होना  चाहिए,  उस  तरह  का
 डिसिप्लिन  यहां  भी  होना  चाहिये,  इसको
 बन्द  करेंगे,  श्रोवरटाइम  को  1  चाहे  46  की

 जगह  26  आ्रादमी  ही  हैं  लेकिन  ग्रोवर  टाइम
 नहीं  मिलना  चाहिए  ।  स्टाफ  बार  बार
 डिमांड  करता  रहा  लेकिन  उन्होंने  उनकी
 डिमांड  की  तरफ  कई  ध्यान  नहीं  दिया।
 इस  तथा  दूसरी  बातों  का  नतीजा  यह  1  कि

 उन्होंने  जबरदस्ती  और  बाई  फोन  व  बिना
 नोटिस  लाक  आउट  डिक्लेयर  कर
 दिया  -  यह  एक  पब्लिक  यूटिलिटी
 सर्विस  है  |  यह  लाक  आउट  लीगल

 नहीं  है  ।  पब्लिक  यूटिलिटी  सर्विस  जो  है
 वहां  पर  भी  अगर  कोई  डिमांड  उठती
 है  तो  एम्प्लायीज़  के  सा  उनके  रिफ्रिजेंटे-
 टिव्ज़  के  साथ  बैठ  कर  फैसला  किया  जाते  है

 उन्होंने  स्टेट्स  को  की  डिमांड  की  थी  लेकिन
 उस  को  माना  नहीं  गया  फिर  उन्होंने
 स्ट्राइक  नोटिस  दिया  और  कहा  कि  स्टेट्स  को
 मेंडेल  किया  जाए  ।  लेकिन  चेयरमैन
 और  मैनेजमेंट  बड़ा  रहा  कि  जो  यह  शिफ्ट
 प्रणाली  है  इसका  एक्सपेरीमेंट  करना
 पड़ेगा,  इस  सिस्टम को  चलाना  पड़ेगा,  बाई
 फोन  इसको  वे/चलाएंगे  ।  एम्प्लायीज़  का
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 कहना  था  कि  आपको  इसको  कंसीलर
 करना  चाहिये  कि  कम  स्टाफ  से  काम  लेते  हैं,
 पूरा  स्टाफ  श्राप  दें,  रोवर  टाइम  हम
 नहीं  चाहते  हैं  लेकिन  कछ  नहीं  हुमा 1
 लेकिन  उन  की  बात  को  माना  नहीं  गया,
 उसकी  तरफ  ध्यान  नहीं  दिया  गया  ।
 इसका  नतीजा  यह  हुआ  कि  ऐसी  परिस्थिति
 पैदा  हो  गई  और  वहां  पर  लाक  आउट  डिक-
 लेयर  करने  की  नौबत  झा  गई।  मैं  कहना
 चाहता  हू  कि  यह  जो  लाक  आउट  है  यह
 नाजायज़  है,  यह  गलत  है,  यह  गैर
 कानूनी  है,  यह  देश  के  साथ  गद्दारी  है  tT
 गलत  तसवीर  पेश  करके  चेयरमैन
 और  कारपोरेशन  के  अफसर  बैठ  कर  इस
 किस्म  की  धांधली  करके  दहशत  क्रिकेट
 करेंगे  ;  मैं  समझता  हूं  कि  जो  हालत  पैदा
 हुए  हैं  इनके  लिए  एम्पलायीज़  जिम्मेदार  नहीं,
 इसके  लिए  अफसर  और  चेयरम॑न  जिम्मे-
 दार  हैं।

 श्राप  देखें  कि  i97]  से  पब्लिक  मती
 का  किस  तरह  से  गलत  इस्तेमाल  हू  रहा  है।
 I97.  में  कमर्शियल  मैनेजर  की  संख्या  पांच

 थी  ।  श्रब वहू 18 हो गई  है  ।  उनकी
 तनख्वाह  तीन  हजार  से  चार  हजार  है  ।
 इसी  तरह  से  डिप्टी  प्रोफेशनल  मैनेजर  जहां
 97  में  नौ  थे  ब  उन  की  संख्या  52  हो

 गई  है  |  उनकी  तन्ख्वाह  एक  हजार  से  दो
 हजार  है  ।  वैसे  ही  डिप्टी  कमर्शियल  मैने-
 जर  जहां  i97)  में  पन्द्रह  थे  उनकी  आज
 संख्या  88  हो  गई  है  t  वे  दो  हजार  से
 चार  हजार  पाते  हैं  ।  इस  से  पता  चलेगा
 कि  किस  तरह  से.न  पोस्टर  को  शप
 बढ़ाते  चले  गए  हैं  फ्लोर  पब्लिक  मनी  का  गलत
 इस्तेमाल  करते  चले  झा  रहे  हैं  कौर  जो  इन
 के  नीचे  काम  करते  हैं  उनकी  तन्ख्वाह  तीन
 सौ  रपए  तक  है  !

 इसी  तरह  से  इंडियन  एयरलाइन्स  को
 जो  बिल्डिंग  है  उस  में  इसका  आफिस  न  रख
 कर  के  दो  लाख  रुपया  किराया  दे  कर  आपने
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 [श्री  मुहम्मद  इस्माइल]
 कचनजंगा  में  रखा  है  जो  लिक  हाउस
 मैंने  t  इसका  और  अधिक  किराया  दे  कर
 ड्राप  इसको  5ला  रहे  हैं  कौर  काम  कर  रहे
 हैं  शर  ग्रोवर  टाइम  की  बाते  करते  हैं  जब
 इस  तरह  से  पब्लिक  मनी  का  वेस्टेज  हो  रहा
 है  तो  क्‍या  ग्रुप  समझते  हैं  कि  कोई  सॉल्यूशन
 सम्भव  है  ?  जो  हालत  पैदा  हुए  हैं  उनका

 सोल्यूशन  क्‍या  है?  यद  है  कि  स्टेट्स  को
 ड्राप  मेंटेन  करें,  और  लाक  आउट  उठाने  के
 लिए  एम्प्लायर  के  साथ  बैठ  कर  नेगोशिएटर
 करें  |  पब्लिक  इनकनबीनियंस  का  आप
 ध्यान  करें।  स्टेटस  को  मेंदा  करें।
 बातचीत  उठाने  के  साथ  शुरु  करें  ।  उसी.

 तरह  से  आप  करें  जैसे  लोका  वर्कर्ज  के  साथ-
 आप  ने  किया  था।  जिस  तरह  से  शांति

 पुर्वक  फैसला  आपने  उन  के  साथ  किया
 उसी  तरह  से  शांतिपूर्वक  फैसला  आप  यहां
 भी  करें  ।  हमारी  आशा  है  कि  आप  ऐसा
 करेंगे  ।  लेकिन  अगर  आप  एंडोमेंट  रहे,
 प्रा पका  एटीट्ब ड  एडामेंट  रहा  तो  नतीजा

 बहुत  खराब  होगा  और  इसको  सारी
 जिम्मेदारी  सरकार  पर  होगी।
 SHRI  VASANT  SATHE  (Akola):

 Mr.  Chairman,  Sir,  I  have  heard  My
 colleagues,  Shri  Banerjee  and.  Shri
 Mohammad  Ismail,  and  as  a_  trade
 unionist,  at  the  outset  I  will  say,  as
 I  said  the  other  day,  that  my  sym-
 pathies  always  go  with  the  employees.
 Here,  I  would  like  to  say  that  I  have
 very  much  wished  that  some  other
 methods  of  taking  the  employees  into
 greater  confidence—I  even  put  it  to
 Mr,  Lal—and  giving  them  a  feeling  of
 participation—!  go  to  the  basic  issue—
 would  have  avoided  this  crisis  of
 confidence.  as  I  said,  on  account  of  a
 communication  gap.

 But,  may  I  submit  to  Shri  Banerjee
 and  Shri  Mohammad  Ismail  that  this
 is  not  an  occasion  when  we,  as  good
 trade  unionists,  should  make  it  a
 prestige  issue.  I  will  tell  you  why.
 What  is  the  matter  involved?  (Inter-
 ruptions)  Please  listen  to  me.  What
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 is  the  point  involved?  The  point  in-
 volved  is  about  overtime.  We  our-
 selves  say  that  we  do  not  want  this
 pernicious  system  of  overtime  against which  strictures  have  been  passed
 even  by  the  Public  Undertakings
 Committee,  and  against  which  we
 ourselves  as  trade  unionists  have  been
 making  representations  to  this  House.
 If  that  is  so,  what  is  the  harm  in  giv-
 ing  this  new  _  shift  system,  which
 basically  hits  only  the  overtime  wor-
 kers,  a  fair  trial?

 Let  me  ask—for  the  simple  reason—
 do  they  increase  the  working  hours?
 No.  The  working  hours  are  44,  and
 in  fact,  in  the  new  shift  the  working
 hours  are  less  than  42.  Kindly  bear
 this  in  mind.  There  is  no  increase  in
 the  working  hours.  How  does  the
 worked  increase  for  a  leader?  He  is
 not  going  to  carry  in  these  six  to  seven
 hours  of  work,  which  he  is  expected
 to  do,  more  load.

 A  technician  is  not  going  to  work
 more  in  the  six  hours  than  he  would
 do  while  working  in  the  night  shifts
 for  six  hours.  If  he  works  overtime,
 he  gets  double.  It  was  called  the
 brilanced  system.  It  was  the  most  un-
 balanced  system  formerly.  Equal
 number  of  men  were  given  to  each
 shift.  As  you  have  rightly  conceded,
 if  46  men  are  required  for  the  night
 you  give  them  46  men  in  the  night
 shift.  Previously  it  was  26.  26,  26  for
 all  the  shifts.  Therefore,  the  new
 shift  actually  envisages  better  work
 allocation  and  better  man-power  allo-
 cation  in  the  shift  where  there  is
 greater  work.  Hence  I  submit,  in  all
 fairness  as  patriotic  citizen  and  trade
 unionist,  let  us  not  make  it  a  prestige
 issue.  It  is  not  the  prestige  of  Mr.
 Lal  which  is  involved.  It  is  not  the
 prestige  of  Raj  Bahadurji  that  is  in-
 volved  tn  this.  It  is  not  our  indivi-
 dual  prestige  or  the  prestige  of  a
 particular  trade  union.  Do  we  want
 the  Augean’s  stable  of  Airlines  ad-
 ministration  working  to  be  cleared  or
 not.  Whether  it  is  the  highly  paid
 staff  or  the  commercial  staff  or  it  is
 the  delay  in  the  flights  or  it  is  the
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 pilots’  working  for  two  hours  instead
 of  for  four  hours,  whether  it  is  an
 Air  hostess  getting  in  0  years  of  ser-
 vice  more  than  the  Air  Vice-Marshal—
 all  these  things  must  be  taken  into
 consideration.

 May  I  clear  one  point  to  Mr.  Baner-
 jee,  I  was  there  in  the  meeting  of
 Members  of  Parliament  addressed  by
 Mr,  Lal.  At  that  time  he  had  said
 that  he  was  still  hoping  that  there
 would  be  a  settlement.  That  was  6
 O'clock.  Negotiations  broke  in  the
 night  on  Friday.  On  Saturday  morn-
 ing  lock-out  notice  was  put  up  at
 3  AM.

 DR.  RANEN  SEN:  No.  it  was
 announced  in  the  All  India  Radio
 on  Friday  night  at  8  P.M.  I  heard
 it  myself.

 SHRI  VASANT  SATHE:  —  Shri
 Raj  Bahadur  may  make  it  clear.
 My  information  is  that  the  notice  of
 lock  out  was  not  given  till  early
 saturday  morning.  I  will  not  —  go
 into  the  question  of  negotiations  that
 had  already  taken  place.  There  was
 in  the  particular  agreement  some
 provision.  I  am  particular  of  the
 3९६४)  provisions  as  a  lawyer  conver-
 sant  with  Industrial  Law.  I  had
 asked  this  question  to  Mr.  Lal,  whe-
 ther  the  procedure  under  the  Indus-
 trial  Disputes  Act  was  followed,  after
 negotiations,  provedure  of  arbitration
 etc.  He  explained  to  me  in  the  I]
 agreement  of  2-6-1967,  0-I-I97l  and
 ‘1-2-1972  of  the  respective  unions.
 There  was  the  provision  that  the  Cor-
 poration  might  revise  from  time  to
 time  the  shift  arrangements  at  different
 blaces  both  in  regard  to.  the  position
 of  the  shift....

 SHRI  S.  M.  BANERJEE:  I  have
 quoted  that.  The  ‘1972  agreement
 was  implemented  after  a  lapse  of
 One  and  g  half  years.

 SHRI  VASANT  SATHE:  I  am  not
 on  that  point.  I  am  on  the  point  that
 in  the  event  of  no  agreed  decision
 the  matter  will  be  referred  to  the
 Assistant  General  Manager  for  28
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 final  decision  after  consultations  with
 the  Central  Office.  That  .;  the  in-
 built  procedure.  That  was  followed.
 How  do  we  blame  the  management
 that  they  had  committed  os  illegality.
 Therefore,  |  am  appealing  to  the  em-
 ployees  through  our  colleagues  not
 to  make  this  a  prestige  issue  but
 give  the  shift  system  a  fair  trial.  If
 there  is  anything  wrong,  any  injus-
 tice  to  an  individual  or  to  a  group,
 I  assure  you,  as  a  trade  unionist,  that
 I  shall  join  my  colleagues  and  raise
 it  in  this  House  in  support  of  the
 employees.  Let  our  colleagues  not
 make  this  a  prestige.  That  is  the

 this appeal  I  want  to  make  from
 House.

 श्री  हुकम  चन्द  कछवाय  (  मुरैना  )
 सभापति  महोदय,  जब  एयर  चीफ़  मार्शल
 श्री  Tio  सी०  लाल  इंडियन  'एयर ला जे ज
 में ग्राये,  तो  उस  के  काम  का  अध्ययन  करने  के
 बाद  उन्होने  देखा  कि  श्रोवरटाइम  में  बहुत
 ग्रसित  पैसा  दिया  जाता  है,  जिस  से  सरकार
 को  हानि  होती  है  ॥  उन्होंने  यह  भी
 देखा  कि  जिस  समय  काम  अधिक  होता  है,
 उस  समय  कम  लोग  काम  करते  हैं  और
 उस  काम  को  निपटाने  के  लिए  झोवरटाइम
 देना  पड़ता  है.  ।  इस  लिए  यह  देखते  हुए  कि
 किस  समय  ज्यादा  काम  होता  है  और
 किस  समय  कम  काम  होता  है,  उन्होंने
 ड्यूटी  में  परिवर्तन.  किया  ि  किम  समय
 कितने  लोग  काम  पर  बुलाये  जाये  |

 झगर  सरकार  ब्रोकर  देश  के  हित  को
 देखते  हुए  उन  को  यही  करना  था,  तो  वह
 कर्मचारियों  को  विश्वास  में  लेते  |  तब  यह
 समस्या  पैदा  न  होती  t  (व्यबब/न  )  जहां  तक
 मेरी  जानकारी  है,  उन  से  पहले  के  अधिकारी
 के  साथ  यूनियन  का  2-6-72  को  यह
 समझौता  हुला  था  कि  जब  कोई  भी  परिवर्तन
 किया  जायेगा,  तो  यूनियन  के  लीडरों  को
 बुला  कर  उन  से  इस  बारे  में  परामर्श  किया
 जायेगा  ।  चूकि  यह  नहीं.  किया  गया,  इसी
 लिए  यह  उत्तेजना  फैली  t  उतर  लोगों  को
 विश्वास  में  नहीं  लिया  गया  ।  इस  कारण
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 [श्री  हुकम  जल्द  कछवाय]

 'ऐसी  स्थिति  पैदा  हुई,  जिस  में  सरकार
 को  तालाबन्दी  का  कदम  उठाना  पड़ा
 सरकार  समझती  है  कि  तालाबन्दी  के  बाद
 वे  लोग  दब  जायेंगे  और  झुकेंगे  ।  लेकिन
 सरकार  का  यह  सोचना  ग़लत  है  |

 जहां  तक  श्री  पी०0  सी०  लाल  का  सवाल

 है,  मैं  उन  का  बहुत  चादर  करता  हूं  t  वह  बड़े
 8,  बड़े  गुणवान,  बड़े  बुद्धिमान
 और  काम  में  बड़े  काल  हैं  ।  लेकिन  यह
 नहीं  भूलना  चाहिए  कि  वह  मिलिटरी  के
 अफ़सर  हैं  ।  और  मिलिटरी  का  श्रादमी
 कैसा  होता  है,  इस  का  मैं  उल्लेख  नहीं
 करना  चाहता  हूं  ।  (व्यवधान  )  किन्तु
 कभी  कभी  स्थान  बदलने  के  बाद  अपने  स्वभाव
 और  व्यवहार  में  परिवर्तन  करना  होता  है  |
 जब  मंत्री  महोदय  इस  पद  पर  नहीं  थे,  तो
 उनका  स्वभाव  दूसरा  था  और  इस  पद  पर
 शाने  के  बाद  उन  के  स्वभाव  में  थोड़ा  परिवर्तन

 हुआ  है,  यह  वह  स्वयं  भी  जानते  हैं  ।  इसी
 तरह  लाल  साहब  भी  अपने  स्वभाव  में  कुछ
 परिवर्तन  करें।  अगर  उन  से  यह  मामला

 नहीं  सुलझता  है,  तो  मैं  मंत्री  महोदय  से
 निवेदन  करूंगा  कि  वह  यूनियन  के  लोगों  को

 बुला  कर  स्वयं  उन  से  बात  करें  ,  लाल  साहब
 को  भी  बिठा  लें,  पालियामेंट  के  मेम्बरों  से
 भी  चर्चा  कर  लें  ।

 तालाबन्दी  से  इस  देश  की  बहुत  हानि
 हुई  है  ।  मंत्री  महोदय  बतायें  कि  जब  से

 हड़ताल  या  धीमे  काम  करना  प्रारम्भ  किया
 गया,  तब  से  शब  तक  सरकार  और  देश  की
 जनता  की  कितनी  हानि  हुई  है  ।  पीलिया-
 मेंट  के  मेम्बर  अपने  क्षेत्र  के लोगों  से  मिलने
 ओर  अपने  कार्यक्रमों  को  पूरा  करने  से  वंचित
 हो  गये  हैं  ।  मैं  कहना  चाहता  हुं  कि  इस
 मसले  को  गैरिक  लम्बा  न  चलाया  जाये।
 जिन्होंने  अपराध  किया  है,  उन्हें  दंड  मिलना
 चाहिए  ।  अपराध  करने  में  चाहे  वह  अफसर
 आता  हो  चाहे  यूनियन  के  लीडर  आते  हों,  यह
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 देखिए  प्रो  खोज  कीजिए  कि  आखिर  मूल
 दोष  कहां  है?  किस  की  तानाशाही  के
 कारण,  किस  की  गलती  के  कारण  हुमा  ?
 (व्यवधान  )  मेरा  यह  कहना  है  कि  इस  में
 कौन  दोषी  है  उस  की  जांच  करें,  उसे  दण्ड
 दें,  हमें  उस  में  कोई  ग्रा पत्ति  नहीं  है  ।
 परन्तु  शीघ्र  से  शीघ्र  इस  बात  की  घोषणा  करें
 कि  तालाबन्दी  समाप्त  की  जाती  है  |
 लोगों  को  बुला  कर  उन्हें  काम  पर  लगाया
 जाय  |  सर्विसेज़  ठीक  प्रकार  से  हों  t  मेरी
 शिकायत  है  कि  स्विस  में  काफी  बिलम्ब  होता
 है  ।  इस  से  काफी  लोग  परेशान  होते  हैं  ।  ग्रह
 यह  कोई  तरीका  है  कि  दिल्ली  से  कलकत्ता
 जब  हम  जाते  हैं  तो  दो  घंटे  लगते  हैं  लेकिन

 वहां  जाने  के  बाद  दो  घंटे  सामान  लेने  में  लगते

 हैं  तो  उस  का  फायदा  क्या  हुमा?  इस
 में  कहीं  कुछ  गड़बड़ी  है  ।  उस  को  आप
 ठीक  कीजिए  कौर  मेरा  निवेदन  है,  मैं  ने  जो
 बातें  उठाई  हैं,  में  उस  से  समर्थन  देता  हूं  7  यह
 तालाबन्दी  नाजायज  है  और  हड़ताल  का  जो
 तरीका  है  वह  भी  नाजायज  है।  मैं  उस  का
 विरोध  करता  हूं  ।  ग्रुप  ने  उन्हे  व्श्वि.स  में
 नहीं  लिया  ।  उस  कारण  उत्तेजना  फली  ।
 अपने  कर्मचारियों  को  ग्रुप  विश्वास  में
 लीजिए  |  वह  आपके  लोग  हैं।  ग्रुप  उन्हें
 अधिक  पैसा  देते  हैं  कौर  अधिक  पैसा  देते  हैं
 तो  अधिक  सेवा भी  वह  देते  हैं  ।

 इसलिए  मेरा  निवेदन  है  कि  इस  मामले-
 को  शीघ्र  से  शीघ्र  सुलझाया  जाय  |

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Mr,  Chairman,  I  concede
 the  important  right  of  labour  to  strike.
 I  have  consistently  supported  that
 right  of  the  labour,  But  the  question
 is  how  and  when  this  right  should  be
 exercised.  I  am  sure  it  will  be  agreed
 to  by  others  as  well  that  the  right  be
 longs  not  only  to  one  section  of  society
 but  to  others  as  well,  and  here  I  am
 referring  to  the  users.  At  this  parti-
 cular  moment  our  attention  should  not
 be  concentrated  only  on  the  right  to
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 strike  ang  who  made  the  first  move.
 The  important  point  to  consider  in
 this  controversy  is  whether  the
 management  has  got  the  right,  on  re-
 half  of  the  people,  namely,  the  ucers
 of  this  service  as  the  people  who  have
 been  called  upon  to  run  the  Indian  Air-
 lines  in  the  most  economical  way,  to
 take  steps  to  effect  economy  in  the
 working  of  the  airlines.  I  do  not  for
 9  moment  hesitate  to  admit  how  the
 leadership  and  the  officials  who  manage
 this  organisation  are  responsible  for
 this  impasse.  But  here  the  point  is
 that  once  the  Chairman  of  the  organi-
 sation,  Shri  Lal,  and  the  new  Minister
 in  charge  of  Civil  Aviation  have  7९४८
 lised  the  mistake  and  wanted  to  set  it
 right,  should  not  the  members  of  this
 House  from  all  sides  ani  the  people
 outside  give  them  the  whole-hearted
 support  which  they  need?

 Let  us  remember  here  that  nobody
 is  being  removed  from  service.  It  is
 not  contended  hy  anybody  that  the  pay
 scales  of  the  employees  would  be  re-
 duced.  What  is  sought  to  be  done  is
 only  to.  rationalise  the  shift  pattern
 so  that  more  employees  will  be  on
 duty  during  the  peak  hours.  The  em-
 ployees  do  not  want  the  new  shift  be-
 cause  that  will  affect  their  overtime.

 Now  what  is  happening  not  only  in
 Indian  Airlines  but  in  the  entire  Gov-
 ernment  of  India  is  that  the  employees
 while  away  their  time  ‘rom  0  to  5.
 Even  though  the  office  opens  at  i0  oO
 Clock  they  will  come  at  l  a.m.  They
 go  for  lunch  at  O'Clock  and  return
 at  three.  After  5  O'Clock  they  will
 start  their  work  and  also  earn  some
 overtime.  This  is  how  the  Government
 functions.

 In  this  background,  if  Shri  Lal  has
 taken  the  courage  in  both  hands  to
 set  things  right,  I  think  he  needs  our
 appreciation  and  support  at  this
 moment.  It  ig  necessary  that  we  must
 start  somewhere.  A  good  friend  of
 mine  was  telling  me  outside  that  this
 fs  not  the  opportune  time  for  this
 change.  Then,  what  is  the  opportune
 time?  Another  friend  was  arguing
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 just  now  that  we  are  losing  Rs.  |
 crore  every  day,  which  will  come  to
 Rs,  30  crores  in  a  month,  so  why  not
 give  Rs.  2  crores  as  overtime  and
 avert  a  strike.  This  is  a  fallacious
 argument,  In  fact,  we  have  been  told
 that  we  can  save  money  even  after
 paying  overtime  rather  than  lesing  in
 crores  of  rupees  by  the  lock-out.  That
 is  not  the  thing.  We  support  the  stand
 taken  by  the  Indian  Airlines  and  the
 Chairman.  It  must  be  set  right,
 Somewhere,  you  must  start  and,  natu:
 rally,  it  will  pinch  somewhere.

 What  is  being  questioned?  Jt  is-
 not  a  question  of  crisis  of  confidence.
 It  is  a  question  of  crisis  of  extra  ille-
 gal  money  that  is  being  stopped  for
 which  they  did  not  work.  Therefore,  it
 is  a  correct  stand  taken  by  the  Cor-
 poration.

 Now,  I  would  say  the  other  point
 also.  I  want  to  understand:  Why  this
 impasse  hag  been  brought  ४७०००
 Why  did  you  allow  them  to  work  on
 these  lines  and  have  Rs.  2  crores  ¢xtra
 payment?  Who  ig  responsibie*  You
 are  responsible;  your  munagement  is
 responsible.  Let  there  be  no  bosses
 and  Basus,  impersonal  officers,  who
 came  on  Rs.  1,500  in  your  Ministry  and
 went  to  some  other  Ministry  with  the
 Previous  Chairman  on  Rs.  3,000  and
 who  made  the  entire  ness  of  labour
 and  of  the  Indian  Airlines.  Being  in
 the  Labour  Minisir;,  I  suw  how  such
 officers  have  spojled  the  Indian  Air-
 lines.

 I  want  to  understund  this.  Is  this
 the  first  and  the  last  act  of  correctian
 on  your  part  or  is  it  the  first  of  the
 series  of  acts  that  will  start  against
 those  officers  also  who  have  multiplied.
 according  to  the  Parkinson's  Law,
 thetr  own  tribe?  I  am  prepared  to
 support  you.  You  draw  Rs.  2  crores.
 But  you  must  tell  us,  next  time,  how
 much  you  reduze  on  the  caravan  of
 officers,  the  Commercial  Managers.
 these  Managers  and  those  Maragerg
 and  these  bosses  who  put  the  entire
 lawn  of  their  under  telephonic  instru-
 ment  and  talk  on  phone  even  in  their
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 Jawns  ang  gardens,  What  for  is  this?
 There  is  no  law  about  it  in  the  pub-
 dic  sector  undertakings.  So  also  in  the
 Indian  Airlines.

 While  I  support  this  action  ३4  hope,
 the  labour  leaders  and  the  labour  will
 withdraw  their  agitation  and  the  lock-
 cut  will  be  lifted.  But,  after  that,
 Please  don't  forget,  we  shall  not  spare
 you  jf  you  do  not  go  beyond  this  and
 take  action  against  those  officers  who
 are  damaging  the  prestige  of  this
 ccuntry,  these  highly-paid  men.  Who
 Fays  for  them?  It  is  the  travelling
 public.  What  30  you  give  to  them?
 Even  the  management  is  being  para  by
 the  public.  J  hope  Mr.  Lal  will  take
 note  of  this  also,  He  should  take  note
 of  the  Parkinson’s  Law,  one  employing
 the  other.  Anybody  who  comes,  he
 comes  with  one  dozen  of  thei:  tribe,
 employs  them  in  different  posts  and
 gces  away  and  another  man  comes  and
 brings  a  dozen  inore.  The  poor  Indian
 Airlines!  There  is  no  law  of  persornel
 here.  Labour  too  will  be  contended
 to  have  their  own  law  on  permanent
 basis.

 Lastly,  I  would  not  like  to  compare
 it  with  loco  staff  strike.  Mr.  Banerjee
 you  know  as  a  labour  Jeader  that  there
 should  always  be  a  talk  of  one  domi-
 nant  union.  The  Gajendragadkar
 Commission  has  also  said  that.  But  if
 you  want  to  have  an  anology  of  loco
 staff  strike,  do  you  want  to  have  so
 many  unions?  No.  23  remember  a
 case,  when  I  was  in  the  Labour  Minis-
 try,  in  the  Indian  Airlines,  under  the
 personal  management  of  one  Mr,  Basu
 who  spoiled  the  whole  Indian  Airlines
 overnight  sprang  up  one  other  techni-
 ‘cians’  union  to  Aight  the  A.CCE.U.  He
 used  to  come  to  me  always.  The
 Ministry  supported  it:  Mr.  Basu  re-
 commended  it.  But  I  set  my  foot  down
 saying,  ‘I  will  not  recognise  it  so  long
 as  I  am  in  the  Labour  Ministry.”

 You  also  pleaded:  that  at  that-  time.
 I  remember  the  case  when  you  wanted
 ‘another  union  in  the  same  Ministry.
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 I  opposed  it.  Don't  play  that  mischief
 again.  Don’t  bring  in  again  these
 bosses  and  Basus  and  spoil  the  Indian
 Airlines.

 With  these  words,  I  support  this.  I
 hope,  the  labour  wilt  withdraw  their
 agitation  and  the  lock-out  will  be  iitt-
 ed.  At  the  same  time,  you  wil]  have
 to  tell  us  how  much  economy  you  have
 made  on  your  officers  who  is  respon-
 sible  for  the  mismanagement  of  the
 entire  thing,  giving  Rs,  2  crores  extra
 and  having  a  big  retinue  in  the  Indian
 Airlines.

 MR.  CHAIRMAN:  Shri  Tha  Kirut-
 tinan.

 Before  we  proceed  further,  it  is
 necessary  for  me  to  {ake  the  consensus
 of  the  House.  The  time  allotted  for
 this  was  one  hour.  We  have  already
 exhausted  that  time  and  have  taken
 a  minute  more.  Now  do  we  take  it
 that  we  conclude  it  by  6.30  pm?
 That  means,  only  one  speaker  from
 this  side  ang  one  from  the  Ccngress
 and  then  I  will  have  to  call  the  Minis-
 ter  because  he  needs  a  minimum  of  20
 minutes.

 PROF.  MADHU  DANDAVATE:
 Only  two  groups  are  left  out.

 MR:  CHAIRMAN:  A  fair  proportion
 has  to  be  maintained.  Whenever  one
 member  from  the  Opposition  is  cal-
 led  one  member.  from  the  Congress
 Party  has  also  to  be  called.  There  is
 a  formidable  list  which:  the  Congress
 Party  has  given:  Let  us  keep  it  upto
 6.30  p.m,  Almost  all-the  points  have
 been  covered,

 DR.  RANEN  SEN:  Make  it  7.00  p.m

 MR.  CHAIRMAN:  At  any  rate,  vour
 turn  will  not  come,  because:  Mr.  Barer-
 jee  spoke  for  about  20  minutes,

 SHRI  S.  M.  BANERJEE:  Sir,  I  rose
 above  Party.
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 MR.  CHAIRMAN;  Two  ismbers
 from  this  side  and  two  from  the  Cong-
 ress  side,  and  then  I  will  call  the
 Minister.

 Mr.  Kiruttinan.
 SHRI  THA  KIRUTTINAN  (Siva-

 ganja):  Mr,  Chairman,  Sir.  I  am  very
 sorry  that  there  is  a  divided  opinion
 about  the  present  lock-out  in  the
 Indian  Airlines,  My  friends  on  the
 other  side  were  trying  their  best  to
 justify  the  lock-out  with  which  we  do
 not  agree.

 The  Indian  Airlines  is  an  example
 for  corruption,  favouritism,  malprac-
 tices  and  such  other  things.  The  pre-
 sent  situation  is  not  a  recent  one.  My
 friends  on  the  other  side  were  trying
 their  best  to  bring  out  the  Public
 Undertakings  Committee’s  recommen-
 dations  and  some  others  wanted  to
 clean  out  the  administration  also.
 We  are  also  for  it.  The  admi-
 nistration  should  be  cleaned  out.
 The  Indian  Airlines  has  a  staff  about
 16,000.  And  do  you  know  how  many
 aircraft  they  are  having?  Hardly  30.
 The  hon.  Minister,  in  his  statement
 has  tried  to  put  the  whole  blame  on
 the  employees.  But  that  is  not  a  fact.
 The  management  has  utterly  failed  to
 improve  the  efficiency.  They  must
 explore  all  possibilities  to  lift  this
 lock-out.  Théy  must  find  a  compro-
 mise  with  the  employees.  So,  I  would
 like  to  say  that  the  management  is
 Tesponsible  for  all  these  troubles.
 The  management  claims  that  they  are
 trying  to  bring  down  the  overtime
 allowances,  That  is  not  the  question.
 The  question  is  one  of  improving  the
 efficiency  and  bringing  down  the  un-
 necessary  expenditure  and  running
 the  Corporation  profitably.

 I  would  like  to  bring’  certain
 things  to  your  kind  notice—how  this
 management  has  shown  favouritism
 and  spoiled  the  whole  administration.
 As,  Mr.  Ismail  was  pointing  out,  in
 97I,  the  Commercial  Managers  were
 only  five,  but  the  number  has  gone
 up  to  I8  now.  The  pay  scale  of  Com-
 mercial  Manager  ranges  from  Rs.  2,500

 AGRAHAYANA  6,  895  (SAKA)  Indian  Airlines
 (Disc.)

 to  Rs.  3,000,  and  other  allowances  are
 also  there.  The  number  of  Deputy
 Commercial  Managers  was  5  in  i97l
 but  it  has  gone  up  now  to  85.  The
 number  of  Deputy  Operational  Mana-
 ger  was  six  in  97l  and  now  it  is  42
 to  45.  These  are  all  executives  posts.
 Six  Chief  Engineers  who  were  appoin-
 ted  are  now  sitting  in  the  office  with-
 out  any  work.  Some  time  back,  200
 technical  officers,  highly  qualified  peo-
 ple,  were  recruited  and  now  they  are
 doing  only  clerical  work;  they  are  not
 allowed  to  work  in  the  aircraft  or  sit
 for  the  aircraft  Maintenance  Engi-
 neering  licence.  The  Industrial  Re-
 lations  Department  has  been  unusally
 enlarged.  They  are  all  drawing  Rs.
 3,000  to  Rs.  4,000.  Who  are  all  these
 persons?  What  for  have  they  been
 employed?  What  is  the  actual  work
 that  they  are  doing  now?  Under  what
 circumstances  were  these  posts  creat-
 ed?  Are  they  not  the  relations  and
 well-wishers  of  Ministers  or  big
 bosses  of  the  Indian  Airlines?  That  I
 do  not  know.  But  I  want  to  know
 who  is  responsible  for  all  these  ap-
 pointments.  The  management  of  the
 Corporation.  Is  it  not  the  manage-
 ment  which  is  responsible  for  this?
 Now,  the  office  has  been  expanded
 and  it  has  been  shifted  to  a  palatial
 building  of  a  private  man  for  which
 the  Corporation  is  paying  lakhs  0
 rupees  as  rent....
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 MR.  CHAIRMAN:  Where  is  it.

 SHRI  S.  M.  BANERJEE:  The  name
 of  the  building  is  Kanchenchunga.

 SHRI  THA  KIRUTTINAN:  The
 Indian  Airlines  Corporation  Emp-
 loyees  Service  Rules,  rule  No.  62,
 Chapter  IYI,  Temporary  duty  on  tour
 says:

 “An  employee  proceeding  on  tem-
 porary  duty  may  travel  by  air  or
 rail  or  road  as  may  be  required  and
 shall  be  eligible  for  the  foflowtag....”

 Sir,  this  is  a  rule  under  which  some
 people  who  are  known  to  them  and
 who  are  the  well-wishers  of  the  big
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 bosses  are  sent  on  temporary  duty  on
 tour  and  they  are  enjoying  all  the
 privileges  by  which  the  corporation’s
 money  is  being  wasted.  The  emplo-
 yees  want  the  abrogation  of  this  rule
 but  the  management  is  against  it.  The
 management  is  trying  to  hoodwink  the
 public  and  put  the  whole  responsibi-
 lity  on  the  employees.  The  lock-out
 is  totally  illegal,  unwarranted  and
 uncalled  for.  The  management  hus
 failed  to  effect  a  compromise  and
 bring  out  normalcy  and  smooth-run-
 ning  of  the  administration,  Therefore,
 7  would  like  to  know  from  the  Gov-
 ernment  whether  the  Minister  would
 assure  this  House  that  a  _  tripartite
 meeting  in  which  the  Government  will
 also  be  a  party  will  be  convened  to
 find  out  a  solution  or  these  troubles?

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  Mr.  Banerjee  made
 a  serious  allegation  of  mala  fide
 against  the  Management  for  declaring
 this  lock-out.  But  does  he  know  that
 taking  his  argument  to  the  logical
 extreme,  one  can  say  that  he  has  acted
 mala  fide  by  raising  this  debate  here
 at  this  hour,  to  prevent  us  from  join-
 ing  the  public  reception?  I  feel  that
 such  glib  arguments  should  not  be
 advanced  against  a  man  who  has  stood
 by  this  country  and  served  this  coun-
 try  in  a  more  selfless  manner....

 SHRI  S.  M.  BANERJEE:  Nobody  is
 less  patriotic.  Do  you  say  that  the
 employees  are  less  patriotic?....(In-
 terruptions).

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  The  previous  speaker  said
 that  everything  is  wrong  with  the
 Indian  Airlines.  But  the  moment  you
 try  to  correct  it,  they  try  to  put  a
 restraining  hand  and  create  hurdles  in
 the  way.  The  question  is  that  on  the
 one  hand  you  say  that  everything  is
 wrong.  But  if  a  man  with  a  military
 discipline  behind  him  tries  to  correct
 the  things,  you  raise  a  hue  and  cry.

 The  whole  question  to-day  is  whe-
 ther  we  will  make  a  beginning  to  cor-
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 rect  the  errors  which  have  crept  into
 the  Indian  Airlines,  We  are  ail  pas-
 sengers  of  the  Indian  Airlines.  In
 fact,  to-day  the  voice  and  the  senti-
 ments  of  the  people  is  that  if  the
 Indian  Airlines  cannot  be  reformed,  it
 is  better  that  the  Indian  Airlines
 comes  to  a  stop.  That  is  the  psycho-
 logy  of  the  people  to-day.

 My  friends  have  said  that  it  should
 have  been  done  after  negotiations.  If
 my  information  is  correct,  there  were
 negotiations  and  the  negotiations  went
 to  this  extent  that  the  Bombay  Union
 agreed  to  the  time  shift  but  at  the
 intervention  of  the  central  union  they
 changed  their  stand.  So,  to  come  and
 say  that  there  were  no  negotiations
 is  undoubtedly  not  a  correct  state-
 ment.

 We  are  all  for  the  labour.  But,  at
 the  same  time,  remember  that  by  do-
 ing  this  you  are  not  serving  the  cause
 of  the  labour.  If  the  condition  of  the
 labourers,  if  the  condition  of  the
 wage-earners  in  the  country  is  to  be
 improved,  then  we  must  see  that  rhe
 public  services  and  the  public  corpo-
 rations  function  in  a  manner  that  there
 can  be  sufficient  amount  of  profit.  To-
 day  people  have  started  talking.  Look
 here,  if  this  be  the  way  in  which  the
 public  corporations  function,  how  can
 you  really  keep  the  confidence  of  the
 public  sector  in  the  nationalised  un-
 dertakings?  This  is  one  of  the  things.
 This  is  really  affecting  the  goal  to-
 wards  which  we  are  proceeding.

 I  wholeheartedly  support  this  par-
 ticular  stand  that  is  taken  by  Mr.  Lall,
 I  fee}  that  large  number  of  Members
 of  this  House  will  stand  by  them”  I
 could  have  understood  the  grievance
 of  the  workers  if  the  new  shift  sys-
 tem  would  have  in  any  way  affected
 the  interest  of  the  working  class.  I
 could  have  then  supported  it.  It  is
 not  so.  It  has  not  affected  the  work-
 ing  class.  They  used  to  get  7  days
 off  after  28  weeks  and  now  under  this
 system  they  will  get  8  days  off  after
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 32  weeks.  Instead  of  44  hours  they
 have  to  work  now  for  4]  hours  and  7
 minutes.  In  this  country  we  have  to
 remember  that  there  are  large  nuviber
 of  people  who  are  unempioyed.  ‘Tne
 Government  suvwd  tane  au  decision
 that  there  will  be  no  overtime  and  if
 necessary  fresno  peopie  should  be  emp-
 loyed.  On  the  one  hand  you  want
 more  people  to  be  employed  in  the
 eounty  and  on  the  other  you  want
 overtime  not  to  be  reduced.  ‘There  is
 «  contradiction  in  this  stand,  The
 sooner  this  is  resolved  the  better  it
 would  be  for  the  country.  In  Indian
 Airlines  what  is  the  pay  scale?  The
 Junior  Teehnicivn  starts  with  Rs.  800.
 in  Air  Force  after  30  years  the  Tech-
 rician  gets  Rs.  500.  Are  we  to  say
 that  the  Technician  in  the  Air  Force
 is  less  responsible?  The  less  said
 about  the  pilots  the  better.  We  are
 paying  Rs.  ]  crore  for  the  pilots.  This
 does  not  include  the  overtime  pay.
 This  is  only  for  their  hotel  charges,  for
 their  transport  because  they  have  to
 move  in  the  night.  Flight  Engineers
 get  Rs.  2,260  to  Rs.  2,775  plus  Rs.  900
 allowance.  That  come  to  Rs.  3,000
 and  odd.  Even  they  have  joined  the
 frey.  There  was  a  survey  conducted
 which  showed  that  q  Loader  in  Cal-
 cutta  earns  Rs,  1,000  a  month,  ‘Triffic
 Assistant  earns  Rs.  1,000  to  Rs.  1,400,
 and  Supervisor  earns  Rs.  2,000.  We
 have  to  look  at  things  from  the  point
 of  view  of  the  economy  of  the  nation.
 We  are  facing  a  serious  situation  and
 the  management  has  taken  a  strong
 attitude,  Tam  in  favour  of  it.  If  we
 दुरी  on  giving  concession  after  conces-
 sion  we  will  end  nowhere.  I  am  for
 negotiation  hut  that  does  not  mean
 that  we  must  po  on  giving  concessions
 vfter  coneessions.  People  working  in
 Public  undertakings  are  employees  of
 the  society  at  large.  J  congratulate
 Mr.  Tcl]  on  the  bold  step  he  has  taken,
 ang  Tam  in  favour  of  it.

 THE  MINISTER  OF  COMMUNICA-
 TIONS.  AND  TOURISM  AND  CIVIL
 AVIATION  (SHRI  RAJ  BAHADUR):
 tam  thankful  to  hon.  Members  for
 the  views  expressed  by  them.  I  have
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 already  yiven  the  entire  background
 in  my  earlier  two  statements.  4  don’t
 want  lo  cover  the  same  ground  again
 Certs  a  joints  were  made  requiring
 att.uuon.  |  will  confine  myself  to
 iMuse  ,  0३75

 ‘The  charge  was  made  that  Mr.  Lal)
 came  on  the  scene  suddenly,  and,  as
 if  by  a  mandite  or  some  type  of  mili-
 tary  order,  he  wanted  to  stop  all  over-
 time,  lo  revise  the  shift  pattern  and
 all  that.  Mr.  isrnail  made  this  charge
 He  said  Mr.  Lall  joincd  in  the  first
 week  of  August,  1973,  He  has  heen
 with  us  85  far  back  as  June,  97l,  It
 Was  agreed  between  the  then  manage-
 ment  and  the  workers  that  these  shifts
 will  be  revised.

 DR.  RANEN  SEN:  In  consultation
 with  the  union.

 SHRI  RAJ  BAHADUR:  Mr.  Ranen
 Sen,  I  would  like  to  read  out  the
 agreement  about  this.

 “The  Corporation  may  revise  from
 time  to  time  the  shift  arrangements
 on  the  different  basis  both  in  regard
 to  the  composition  of  the  shifts  as
 well  as  the  shift  timings  so  as  to
 meet  the  variation  in  the  workload.”

 That  means  the  shift  system  will  be
 linked  to  the  workload  and  that  revi-
 sion  should  be  made  in  that.  Even  if
 this  new  provision  of  alternate  shifts
 is  to  he  made  or  before  the  ©  shift
 arrangements  ure  revised,  it  will  be
 discus  ed  with  the  Union.  (Interrup-
 tions)  My  hon.  friend,  Shri  Sen.  is
 avering  ignorance  sbout  this  that  the
 discussions  have  taken  place.  3  main-
 tain  in  Ietier  and  spirit  that  this  has
 neen  observed.  The  revision  will  be
 discussed  with  the  Unien  and  every
 cndeavour  will  be  made  to  meet  the
 Union  so  as  to  reach  a  decision.

 DR.  RANEN  SEN:  But  that  was  not
 done.

 SHRI  RAJ  BAHADUR:  Every
 attempt  was  made.  This  was  on  l8th
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 {Shri  Raj  Bahadur]
 August  itself  when  the  new  Chairman
 Said  that  this  had  to  be  done  because
 the  people  had  suffer.d  from  certain
 deficiencies  in  services,  delays  and
 things.  I  shall  not  repeat  them  over
 Qnd  over  again  as  these  ure  very  well-
 known.  On  the  8th  August  and  on
 the  22nd  September  there  was  a  regu-
 lar  meeting.  Also  on  490  and  |6th
 and  26th  October,  they  did  meet.  And
 on  the  28th  October,  after  discussion
 with  them  a  paper  containing  the  new
 shift  pattern  was  handed  over  to  the
 workers.  From  28th  to  29th  or  till
 ‘Sth...  द

 SHRI  5.  M.  BANERJEE:  I  want  to
 know  when  was  the  agreement  reach-
 मत  and  where  is  the  agreement?

 SHRI  RAJ  BAHADUR:  Please  wait.
 You  must  read  further.  You  want  to
 take  my  time  a  little  further.

 “In  the  event  of  no  agreed  deci-
 sion,  the  matter  will  be  referred  to
 the  Assistant  General  Manager  for
 a  final  decision  and  after  necessary
 consultation  with  the  Central  Offi-
 ces.”

 So,  it  is  clear  that  the  final  decision
 would  be  taken  after  consultation.
 Since  there  was  no  agreement  reached
 even  after  all  the  discussions  and  con-
 sultations,  the  final  decision  was  left
 to  the  A.M.O.  This  was  left  to  the
 A.M.O,  In  the  case  of  technicians,
 it  was  left  to  regional  director.  In
 the  case  of  engineers,  again  it  is  left
 to  the  regional  director.  Al]  these
 exercises  have  been  gone  through
 faithfully.  Why  was  this  gone
 through--because  of  the  feelings
 expressed  by  Shri  Goswamy,  because
 of  the  feelings  expressed  just  now  by
 Shri  Jha  and,  perhaps,  by  Shri  Kach-
 wai.  Are  we  satisfied  with  the  way
 in  which  our  services  have  been
 delayed?

 Some  figures  have  been  given  some
 time  back  that  between  967  and  1968,
 ¥  do  not  know  if  I  am  correct,  the
 number  of  delays  was  78  per  cent  of
 the  total  number  of  flights.  It  had
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 increased  to  35.65  per  cent  in  297l-72
 ind  in  September  1973,  tne  percentage
 of  delays  was  as  high  as  67  per  cent.

 OR.  RANEN  SEN:  Your  officers  are
 rqually  responsible.

 SHRI]  RAJ  BAHADUR:  L  am  not
 here  to  diagnose  the  disease  in  that
 Way  and  I  am  not  here  to  apportion
 the  blame  and  pinpoint  on  that,  I
 am  only  stating  the  state  of  affairs.
 We  always  say  that  we  have  got  a
 system  they  will  get  8  days  offs  after
 soft  corner--we  should  have  a  soft
 corner-—-for  the  workers;  we  are  not
 after  their  flesh  or  blood.  We  have  got the  higest  feelings  for  them.  We  have
 also  the  respect  for  the  management.
 But,  the  management  and  the  workers
 are  not  the  two  parties  alone.  The
 vital  fact  is  this  which  affects  the
 travelling  public  when  the  delay  is
 caused  in  the  services.  It  is  the  pas-
 sengers  who  pay  for  it.  I  am  only
 teferring  to  this  because  you  referred
 to  the  newspaper  statement.  I  am
 referring  to  the  newspaper  statement
 of  an  old  lady;  when  she  found  that
 the  services  were  not  working  well
 she  said  “they  are  paid  so  highly  and
 still  they  are  not  satisfied.  It  is  bet-
 ter  that  the  services  are  clnsed”.  This
 fs  what  she  says.  I  would  say  that
 really  I  would  not  like  to  compare  and
 try  to  provoke  the  Indian  Air  Force
 more.  There  is  no  comparison  for  the
 valuable  service  they  have  rendered.

 There  is  a  public  feeling  in  regard to  the  delays,  absenteeism  without
 leave,  wild-cat  strikes  and  all  these things.  This  is  not  the  only  one  union
 which  is  resorting  to  it,  A  section  of
 the  Union  or  even  a  group  of  workers
 ean  do  it  and  they  can  completely
 baralyse  the  whole  service.  If  they
 were  to  resort  to  go  slow,  absentee-
 ism,  wild-cat  strikes,  wilt  these  not
 hold  the  people  to  ransom?  This  is
 not  my  word  but  this  is  going  about
 all  over  the  country.  Are  you  gvuing  to
 hold  us  tn  ransom?  If  this  is  the
 question,  what  reply  shall  the  Minis-
 ter  give  to  such  a  question?
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 Here,  ]  would  say  that  the  mandate
 eoines  froin  no  less  a  body,  from  no
 fess  an  authoritative  body,  than  in
 fact,  the  mo.t  authoritative  body  of
 this  House,  namely,  the  Committee  ou
 Puplic  Underiakings?  What  dv  they
 want  Me  to  do?  And  what  do  they
 want  the  miénagement  to  do?  Thy
 say  clearly  that  the  actial  man-hours
 booked  on  various  jobs  have  far  ex-
 ceeded  the  revised  norms  fixed  in  ‘1969,
 and  the  variations  ranged  not  over  4
 per  cent  but  from  6  per  cent  to  365
 per  cent.

 There  is  another  thing  also  which
 they  say.  This  is  what  the  Committee
 on  Public  Undertakings  is  asking  me
 to  do.  They  say  that  unless  effective
 steps  are  taken  to  eradicate  or  consi-
 derably  reduce  the  present  malprac-
 tices  and  deficiencies  (quite  a  few  of
 which  are  common  to  all  departments
 of  the  Airlines)  and  to  inculcate  dis-
 cipline  in  the  organisation—here  is  the
 Public  Undertakings  Committee  want-
 {ng  me  to  inculcate  discipline  in  the
 organisation  this  sprial  of  rising  man-
 hours  wil]  continue.

 Then  they  say  that  the  two  main
 reasons  for  ‘ow  productivity  hours
 were  (l)  excessive  leave  hours.  and
 (2)  indirect  and  unallocated  hours.

 Here  comes  the  command  from  them.
 They  say  that  the  Committee  there-
 fore  urzes  that  strict  control  should
 be  maintained  on  absenteeism,  over-
 time  etc.  It  recommends  that  the  cor-
 poration  should  spare  no  efforts  to
 increase  the  productivity  and  exercise
 strict  check  on  absenteeism  and  other
 wasteful  practices.

 SHRI  S.  M.  BANERJEE:  Am  _  I
 to  take  it  that  in  future,  Government
 would  be  accepting  all  the  recom-
 tmendations  of  the  Public  Undertakings
 ommittee?

 SHRI  RAJ  BAHADUR:  And  what
 ald  the  committee  do?  They  hailed
 the  agreement  between  the  workers
 and  the  management  as  their  yardstick
 and  as  their  guide  and  they  followed
 that  in  letter  and  spirit.  After  having
 Gone  that  they  come  to  this  particu-
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 lar  matter  and  they  come  to  some
 decisions.

 Now  what  is  the  objective  of  the
 new  :*ift  pattern?  The  objective  of
 the  novsiuft  pattern  is  to  impove  pro-
 ductivily  and  to  draw  the  best  by
 maximuin  utilisation  of  the  strength
 that  we  have  in  the  Indian  Airlines
 both  of  workers  and  of  staff;  then,  the
 strength  of  the  shift  which  was  to
 serve  under  the  new  pattern  was  to
 be  related  to  the  workload  so  that
 thereby  we  could  maximise  the  on-
 time  operation  of  the  services.  This
 Wag  the  objective,  namely,  on-time
 operation  of  the  services.  This  was
 Necessary  to  ensure  efficiency.  Both
 these  things  were  intended  to  ensure
 safety  as  well  As  I  have  already  ob-
 served,  this  was  what  flowed  out  of
 those  particular  agreements.  I  may
 tell  the  House  that  I  have  met  my  hon.
 friends  and  the  union  leaders  whom  I
 have  also  met  personally  for  hours  in
 order  to  convince  them  that  it  should
 not  be  allowed  to  become  a  question
 of  prestige  or  a  mere  stand  taken.

 SHRI  छ.  M.  BANERJEE:  That
 should  be  so  on  both  sides.

 SHRI  RAJ  BAHADUR:  4  can
 assure  my  hon,  friend  that  there  is
 no  question  of  prestice  on  the  side  of
 the  Government  or  the  management.

 AN  HON.  MEMBER:  If  there  is  no
 agreement,  let  the  status  quo  be  main-
 tained.

 SHRI  RAJ  BAHADUR:  Do  my  hon,
 friends  want  that  for  months  and
 months  negotiations  should  be  con-
 ducted?  After  having  gone  through
 all  these  processes  and  after  giving
 their  own  word  that  if  there  is  no
 agreement,  the  regional  director  or
 the  assistant  managing  director  will
 have  the  final  say  or  the  final  decision,
 no,  they  want  all  that  to  be  abrogated.
 I  would  appeal  to  them  to  consider
 coolly  this  new  pattern  of  shift.  It

 matter  of should  not  be  a
 passion,  but  it  is  8  matter
 of  the  safety  and  the  conve-
 nience  and  the  efficient  running  of  a
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 very  important  airline,  one  of  our
 National  airlines,  which  should  be  an
 object  of  pride  for  us.  Were  they  not

 “signatories  to  this  agreement  that  the
 final  say  will  lie  with  the  regional
 director  or  with  the  assistant  manag-
 ing  director?  (Interruptions)  My  hon,
 friends  should  not  interrupt  me  in  this
 manner.  I  would  say  that  they  had
 subscribeq  their  signatures  to  it.
 Healthy  trade  unionism  will  thrive
 only  if  the  workers  also  observe  im-
 plicity  and  without  reservations  what
 they  are  committed  to.  It  is  not  one-
 way  traffic.  I  would  say  that  they
 would  have  won  their  battle  half  if

 ‘only  they  would  have  accepted  the
 new  pattern  and  then  asked  for
 ‘amendment,  which  door  is  open  to

 ‘them  even  now  also.  Even  now  they
 can  do  it.  There  is  a  absolutely  to
 lifficulky  in  that.

 Lock-out

 SOME  HON.  MEMBERS:  Let  the
 lock-out  be  lifted.

 SHRI  RAJ  BAHADUR:  Let  us  not
 make  on  either  side  any  attempt  to
 fish  in  troubled  waters.  Is  it  not  my
 duty  and  is  it  not  the  duty  of  Shri
 Banerjee  or  Shri  Kachwai  also  to  tell
 the  workers  to  abide  by  their  own
 written  word  to  which  they  had  subs-
 eribed  their  own  signatures.  Why  are
 they  not  doing  it?

 SHRI  8.  M.  BANERJEE:  I  can
 prove  that  no  consultation  was  done
 and  this  was  thrust  on  them.

 SHRI  RAJ  BAHADUR:  Shri  Baner-
 jee  has  been  very  unkind  to  me  as
 well  as  to  the  new  Chairman.

 AN  HON.  MEMBER:
 people  at  large.

 And  to  the

 SHRI  RAJ  BAHADUR:  He  said
 that  Shrimatj  Purabi  Mukerjee  called
 a,  meeting  of  MPs  and  9  statement  was
 made,  by  Chairman  but  no  bint
 was  given  of  the  lock-out.  He  ‘has
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 “2180  Accused  me  of  breach  of  privilege. c  would  remember  that  on  the  very
 first  day  I  had  said—and  I  repeated
 it  in  the  other  House—that  if  fewer
 and  fewer  technicians  are  available,
 if  fewer  engineers  are  available  and
 aircraft  are  not  available,  we  shall
 consider  safety  to  be  paramount  for
 ourselves  and  we  shall  have  to  ground
 all  the  aircraft.  I  myself  made  that
 statement.  I  said  so  in  the  House;  I
 did  not  go  outside.  When  there  were
 no  aircraft  available,  when  technicians
 were  not  coming  forward,  should  we
 allow  the  manuals  laid  down  by  the
 DGCA  to  be  flouted?  Should  we  still
 continue  the  air  services?  It  is  not
 as  if  we  wanted  any  lock-out.  We  did
 not  want  a  lock-out.  (Interruptions)  We
 have  been  driven  to  it—here  I  must
 say  and  point  my  accusing  finger—
 because  of  the  wrong  encouragement
 given  by  some  members  of  the  Oppo-
 sition  needlessly.  (Interruptions)  Please
 accept  this,  I  still  appeal  to  them;
 I  again  renew  my  appeal.  (Interrup-
 tions)  I  am  not  asking  for  sur-
 render.

 If  I  may  submit,  it  is  not  a  question
 of  surrender.  If  I  may  repeat  his  ad-
 vice,  I  want  them  not  to  surrender.
 But  they  should  held  sacred  their  own
 written  word,  their  own  signature.
 They  should  do  so.  They  should  allow
 the  whole  issue  to  be  sorted  out.  Let
 it  be  discussed,  let  it  he  tried,  If
 there  are  any  defects  or  hardships,
 they  can  be  sorted  out

 Tt  was  said  that  the  Chairman
 threatened  to  resign  if  the  Minister
 interfered.  This  is  something  very
 very  unkind.  It  was  said  that  the
 Minister  is  helpless.  I  am  not  one  of
 those  members  of  this  House  who,
 having  been  given  an  opportunity  to
 serve  the  country,  will  throw  the
 blame  or  responsibility  for  anything
 that  happens  in  my  department  on  the

 ‘shoulders  of  the  Chairman.  For  any-
 thing  that  I  do,  for  anything  that  ‘is
 done  iti  m:

 |  Mesos
 rtment,'I  am  respon-

 able.  Cin  )
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 SHRI  S.  M.  BANERJEE:  90  not
 take  retired  personnel  (Interruptions).

 SHRI  RAJ  BAHADUR:  I  am  nota
 helpless  person.  Therefore  I  say  with
 all  responsibility  that  the  responsibi-
 lity  is  entirely  mine.  I  assume  it;  I
 own  it.

 Another  point  which  must  be  ans-
 wered  was  about  top-heavy  adminis-
 tration,  about  the  number  of  officers
 having  increased...

 श्री  एस  ०  एम  ०  बनर्जो  :  पब्लिक  ग्रन्डर
 टेैकिग्स  को  सब  रिटायर्ड  लोगों  ने  खराब
 किया  है।

 सभापति  महोदय  :  ग्रुप  सुन  लीजिये  ।
 यह  बहुत  ही  अफेयर  है  कि  आप  उनका  सप्रू
 'बाइट  नहीं  सुनते  हैं।  बाप  मंत्री  जी  की  बात

 सुन  लीजिये  ।

 श्र  राज  बहादर :  सभापति  जी,  उनका
 मतलब  सुलझाना  नहीं  है,  बल्कि  कर्फ़यू-
 शद  पैदा  करता  है  क्‍योंकि  उसमें  उनका
 फायदा  है  ।

 उन्होंने  एक  बात  कही  |

 I  must  refer  to  it.  I  did  not  want
 to  import  it.  He  said  that  this  lock-
 out  came  at  a  particular  time,  when
 a  very  distinguished  guest  was  in  our
 midst.  This  was  rather  awful.

 MR.  CHAIRMAN:
 refer  to  it.

 SHRI  RAJ  BAHADUR:  I  have  to  say
 this.  I  must  also  justify  and  vindicate
 the  position  of  the  management.  The
 welcome  to  our  honoured  guest  did
 not  depend  upon  the  official  class  or
 the  business  executives  who  normally
 travel  by  the  airlines.  His  welcome
 depended  upon  the  common  man.  If
 he  had  the  occasion  to  go  to  Red  Fort
 today,  he  would  have  seen  that  million
 and  millions  of  people  are  gathered
 there  to  welcome  him.  They  have  come
 by  rail.  I  must  again  say  that  this  was
 very  very  insulting  to  our  guest,  and
 Shri  Banerjee  must  apologise  to  our
 guest  Even  those  who  wanted  to

 Please  do  not
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 come  by  air,  could  have  come  by  Air
 India  which  was  operating  from  all
 the  four  centres.  They  could  have  come
 on  the  24th,  they  could  have  come
 on  the  25th,  they  could  have  come  on
 26th,  they  could  have  come  even
 today.  To  welcome  our  honour-
 eq  guest,  they  could  have  come  by
 rail,  by  motor  or  by  any  other
 meuns.  I  say  Mr.  Brezhnev  igs  a  man
 of  the  people.  He  is  a  leader  of  the
 people.  He  is  not  a  leader  of  the  busi-
 ness  executives  or  officials.  Therefore,

 व  think  it  ill  behoves  Shri  Banerjee
 to  make  a  statement  like  that,  I  was
 surprise  and  shocked  at  it  (Interrup-
 tions),  When  a  point  is  made  and  you
 have  been  found  in  the  wrong,  please
 accept  it  as  a  gentleman  here.  Now,
 he  has  put  me  a  very  difficult  ques-
 tion;  also  Mr.  Goswami;  and  the  ques-
 tion  first  act  to  rectify  the  situation?
 Mr.  Goswami  asked,  “Are  you  not
 going  to  take  care  that  all  the
 ills  from  which  the  Indian  Air-
 lines  suffer  should  be  rectified?”  I
 can  only  assure  him  that  it  is  my
 earnest  endeavour,  and  I  will  dedi-
 cate  myself  to  this,  and  I  will
 see  that  the  Chairman  =  and  the
 management  do  dedicate  themselves  so
 improve  the  working,  to  improve
 the  reliability,  to  imorove  the  efficiency
 to  improve  the  productivity,  to  im-
 prove  the  safety  and  to  secure  from
 the  people  their  utmost  satisfaction.
 For  this,  if  anybody  comes  in  the  way,
 in  the  way  of  the  working  of  the  Air-
 lines  in  the  way  of  its  objectives,  I
 thing  he  is  not  being  friendly  to  the
 workers  nor  is  he  being  friendly  to
 the  management,  to  the  country  and
 to  the  people  who  travel  by  the
 Airlines.  Therefore,  let  there  be
 no  doubt  about  it.  It  is  the
 first  step,  because  we  have  got  to
 ensure  that  these  types  of  strikes,  go-
 slow,  absenteceism—all  these  things---
 become  a  matter  of  the  past.  They  are
 iNegal.  About  the  lock-out  also,  I
 would  say—  (Interruptions)  Pardon.

 SHRI  S.  M.  BANERJEE:  It  is  an
 illegal  lock-out.

 MR,  CAIRMAN:  Order  ovlease.  It
 is  a  matter  of  opinion.  a
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 SHRI  RAJ  BAHADUR:  It  is  not  an
 iMegal  lock-out,  because  this  absen~
 teesim,  go-slow—everything  have
 made  it  perfectly  legal.  That  is  a  mat-
 ter  of  law.  I  think  you  are  not  a
 lawyer,  Mr.  Banerjee.  Therefore,  you
 should  not  really  dabble  in  a  thing
 which  is  not  your  subject.  As  a
 lawyer,  I  have  satisfied  myself.  So,
 I  would  beg  of  you,  and  I  would
 appeal  to  you,  Mr.  Banerjee;  I  wanted
 to  meet  you  but  I  did  not  do  so  in-
 tentinally  because  this  debate  was
 coming.  I  would  still  appeal  to  you,
 please  advise  them,  if  you  can,  if
 your  advice  can  go  home,  that  let
 them  respect  their  own  _  signature;
 their  own  agreement,  and  let  them
 take  it  as  the  basis  for  a  new  climate,
 a  new  step,

 SHRI  S.  M.  BANERJEE:  If  you  have
 got  the  courage,  advise  Mr.  Lal.

 SHRI  RAJ  BAHADUR:  Sir,  I  am
 grateful  to  the  House  for  the  support
 they  have  lent  to  this  particular
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 matter,  and  I  can  assure  the  people
 Unterruptions).

 श्री  हुकम  चन्द  कछवाय  :  हानि  कितनी
 हुई  है?

 श्री  राज  बहादुर  :  कभी  बाद  में  सवाल
 करेंगे  तो  बता  दूंगा  ।  लेकिन  इतना  मैं
 कह  देना  चाहता  हूं  कि  जो  हानि  हुई  है  वह  उस
 हानि  से  कम  है  जिस  में  लोगों  को  तंग  किया
 जाता  है,  उनको  परेशान  किया  जाता  है,
 इरिटेशन  होता  है  ।  उस  में  ज्यादा  हानि
 होती  है  ।  उसको  ठोक  करना
 चाहिये  और  उस  को  हम  ठीक  करें  यही
 हमारी  मंशा  भी  है  |

 8.34  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 Novemben  28,  973/Agrahayana  7,
 895  (Saka).

 MGIPND—Jop  t—2957  LS—26-2-74—  1010,


